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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
0.A.NO.694/2023
SUOMOTO CASE TITLED “UN PREDICTS GROUNDWATER LEVEL IN INDIA
WILL REDUCE TO LOW BY 2023

ACTION TAKEN REPORT ON BEHALF OF CENTRAL GROUND WATER
AUTHORITY (RESPONDENT NO.1)

MOST RESPECTFULLY SHOWTH:-

1. 1, Vinod Kumar Dhaundiyal, aged about 49 years, working as Administrator, in Central
Ground Water Authority, Ministry of Jal Shakti, Water Resources, River Development and
Ganga Rejuvenation, having office at 18/11, Jam Nagar House, Man Singh Road, New
Delhi - 110011, do hereby solemnly affirm and state on oath as under on behalf of
Respondent No.1 i.e. Central Ground Water Authority.

. That I am in my aforementioned official capacity, well conversant with the facts and
circumstances of the present case on the basis of the documents and records available in
the department. As such, | am competent and authorized to swear this counter affidavit on

behalf of Respondent No.1 i.c. Central Ground Water Authority.

3. That I have read and understood the contents of the present Affidavit and state that the
contents mentioned in the Affidavit are true and correct to the best of my knowledge.

4. That the Hon’ble Tribunal registered OA No. 694/2023 on the basis of the news item
published in Hindustan Times dated 26.10.2023 titled “UN predicts Groundwater level
in India will reduce to low by 2025”. The Central Ground Water Authority hereinafter
referred as to CGWA filed report on dated 22.11.2023. Further matter was listed on
24.11.2023 wherein Hon’ble Tribunal impleaded CGWA (R-1) and Ministry of Jal Shakti
(R-2), MOEFCC (R-3) and 22 States/UTs as respondents.

5. That in compliance to the orders/ directions passed by the Hon’ble Tribunal CGWA has
filed reply(s)/reports on 22.11.2023, 06.02.2024, 21.03.2024 & 10.09.2024 respectively
to address the questions raised by the Hon’ble Tribunal.

: l_Turther matter was listed on 12.09.2024 wherein Hon’ble Tribunal made following

-ébservations. which are contained in Para 11 of the order dated 12.09.2024.
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/7 Various effective and substantial steps taken by the Authority in view of
declining of the Ground Water which is being experienced in several parts

of the country.

7 Actions being taken relating to illegal borewells by Housing Complexes,

Industrial Units, Commercial establishments and several other entities.

/7 Directions issued by the CGWA to various State Governments and
Union Territories directing them to enforce and monitor the Groundwater

drawals and an action taken report on the illegal borewells.

7. Vide Para 19 of the aforementioned order, Hon'ble tribunal directed CGWA the

following.

“In view of the above, apart from the issue of depletion of groundwater,
CGWA will file an Action Taken Report covering above issues also and
detailing the steps taken by CGWA in each of the affected States. The
Action Taken Report shall indicate the ground-level preservation action
plans, infrastructure facilities to be created, timelines for implementation
and completion of these plans, enforcement and monitoring mechanisms
along with actions taken as sought in para 11 above. Let the report be

furnished within three months by way of an affidavit.”

Accordingly, the present report is submitted herewith.

8. In pursuance to the directions of Hon’ble Tribunal, it is most respectfully submitted that
the Central Ground Water Authority has taken following effective and substantial steps in

view of declining of the Ground Water, in country:-

i Central Ground Water Board (CGWB) is monitoring groundwater level four times a year
during the months of January, April/ May, August and November through a network of
nearly 27,000 monitoring wells spread over the entire country. CGWRB is also yearly
assessing Dynamic Ground Water Resources of India jointly with the State / UT level

7 -agencies.

: ii'."""--:fl"&;fc}gitors groundwater quality on a regional scale through approximately 19,000 wells. It

CH Op;‘faws 16 chemical labs, including 12 NABL-accredited ones. Based on analysis,
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fortnightly groundwater quality alerts are issued at State and National Levels and shared

with relevant state departments and district administrations.
Preparation of MASTER PLAN FOR ARTIFICIAL RECHARGE TO

GROUNDWATER IN INDIA — 2020 : Initiatives by the Government of India in this

regard includes compilation of a conceptual document titled “Master Plan for Artificial

Recharge to Ground water in India” by CGWB, which envisages implementation of

nearly 11 million Rain Water Harvesting and Artificial Recharge structures to augment
the ground water resources of the country. The area for artificial recharge has been
identified based on post monsoon water level and long-term post monsoon water trend in
most of the States & UTs. However, due to paucity of data and local groundwater issucs,
additional/different criteria were used in different States/UTs. In the case of NE States,
UT of Jammu & Kashmir & UT of Ladakh, the criteria of water scarcity have been used
and structures have been suggested to harness the run off generated from the rain. In case
of UT of Lakshadweep & UT of Daman & Diu, due to shallow groundwater level, only
RTRWH has been suggested. An area of 11.23 Lakh sq. km has been identified for
artificial recharge. List of State-wise number of Artificial Recharge Structures as per
Master Plan is attached herewith and marked as Annexure-1.

CGWB is implementing the National Aquifer Mapping & Management Programme
(NAQUIM) to map major aquifers, characterize them, and develop management plans for
sustainable use, focusing on Over-exploited, Critical, and Semi-critical units. By March
31, 2023, about 2.5 million square kilometers of India's mappable area had been mapped.
Several State Governments are implementing watershed development programs, in
which, ground water conservation forms an integral part. Water conservation measures
are also taken up as a part of the MGNREGA. Ministry of Jal Shakti has launched ‘Jal
Kranti Abhiyan’, aimed at consolidating water conservation and management initiatives
in the country through a holistic and integrated approach involving all stakeholders. Atal
Bhujal Yojana, being implemented from April 2020, envisages improving ground water
management in identified water-stressed areas in parts of seven States in the country with
emphasis on demand management and community participation.

In addition, schemes of the Government of India such as Pradhan Mantri Krishi Sinchai

Yojana (PMKSY)- Har Khet Ko Pani (HKKP)-Ground Water Irrigation(GWI) envisages

" creation of irrigation potential from groundwater in assessment units where there is

sufficient scope for further future ground water development. With a view to further

©
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promote water conservation in the country, Ministry of Jal Shakti, Government of India
has embarked on the Jal Shakti Abhiyan (JSA) in 2019. This initiative is characterized
by the expeditious execution of five discerning interventions: water conservation and the
harnessing of rainwater, revitalization of traditional and contemporary aquatic
ccosystems, the recycling and replenishment of water, watershed development, and the
deliberate augmentation of afforestation efforts. This ambitious undertaking was initially
launched across 1,592 blocks, in 256 water-stressed districts across the nation.
Subsequently, this pivotal campaign has been extended and reinforced during the years
2022. 2023 and 2024, accentuating the government's unwavering commitment to

addressing the critical issues surrounding water conservation and resource management.

Regulatory steps taken by the CGWA in view of declining of Groundwater which is
being experienced in several parts of the country:

Central Ground Water Authority notified areas of the country where development of
groundwater (% of extraction) reached beyond 100% of its replenishment limits resulting
substantial decline in water levels. As per the guidelines 2012, 82 areas were notified and
as per guidelines 2015, notified areas increased to 162 areas (list of 162 notified arcas as
per 2015 guidelines is attached herewith and marked as Annexure-II. Permission to
abstract groundwater in the notified areas through any energized means was prohibited
for any purpose other than drinking.

As per MoJS guidelines dated 24.09.2020 and followed by amendment dated 29.03.2023,
in Over-exploited assessment units, No Objection Certificate (NOC) is not granted for
ground water abstraction to any new industry except those falling in the category of
Micro, Small and Medium Enterprises (MSME). However, No Objection Certificate
(NOC) for drinking/ domestic use for work force, green belt use by these new industries
shall be permitted. Expansion of existing industries involving increase in quantum of
ground water abstraction in over-exploited assessment units is not permitted. No
Objection Certificate is not granted to new packaged water industries in Over-exploited
areas, even if they belong to MSME category.

Apart from the above, as per MoJS notified guidelines dated 24.09.2020 and followed by
amendment dated 29.03.2023, it is mandatory for the applicant to submit copy of Rain
Water Harvesting plan submitted to Government agency or a proposal for Rain Water

harvesting/ recharge in the project premises as per the prevailing Model Building Bye
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Laws issued by Ministry of Housing & Urban Affairs, Government of India with NOC
application.

As per the provision of guidelines, all projects extracting/proposing to extract ground
water in excess of 100 m3 /day in Over-exploited, Critical and Semi-critical areas and in
excess of 500 m3/day in areas underlain by non-alluvium and 2000 m3/day in areas
underlain by alluvium in Safe assessment units shall have to mandatorily submit impact
assessment report and ground water modeling study of existing/ proposed ground water
withdrawal on the ground water regime covering 5 KM radius area around the project site

prepared by accredited consultants.
Positive Impacts of the programs/initiatives carried by CGWA & MoJS

Rise in Groundwater Level: As per the State-wise Decadal Water Level Fluctuation
with Mean (Post-Monsoon 2023 to 2022) and Post-Monsoon 2023 (copy attached
herewith and marked as Annexure-1I1, a total of 13,734 wells have been analyzed in the
country. The groundwater level has risen in 7,100 wells, which is nearly 52% of the total
wells, and fallen in 6,625 wells, which is 48% of the total wells. Fall of ground water
level in 5025 wells (75% of wells where groundwater falls) was within range of 0 to 2m
only. As per the reports, improvement in water table level from 2013 to 2023 in states
like Chhattisgarh, Odisha and Uttar Pradesh has risen in more than 50% wells and
particularly in the state of Gujarat, Kerala, Tamil Nadu and West Bengal water level has
risen in 61%, 74%, 72% & 59% wells respectively.

Status of recharge of groundwater from other sources and stage of extraction in the
country during 2013 and 2023: The initiatives by MoJS and CGWA have had a
significant impact on increasing groundwater recharge through a multifaceted approach
that includes promoting artificial recharge, rainwater harvesting, sustainable
agricultural practices, and community participation. Groundwater recharge from other
sources in the year 2013 was 146.42 BCM which has increased to 178.40 BCM in the
year 2023. Similarly, overall stage of extraction of groundwater in the country was 62%
in the year 2013 which reduced to 59% in the year 2023. On reviewing the comparison of
state-wise resource assessment reports from 2013 to 2023 it is evident that in most the
States/UTs, the percentage of groundwater extraction has significantly reduced.
Espccially the stage of extraction in NCT of Delhi has reduced from 127% to 99% from

year 2013 to year 2023 which has shown positive improvement in development of
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groundwater. Copy of State-wise groundwater resources availability, utilization and stage

of development for the year 2013 & 2023 is attached herewith and marked as Annexure-

IV & Annexure-V respectively.

. Further, Hon’ble Tribunal asked CGWA with regards to the actions being taken relating

to illegal bore-wells by Housing Complexes, Industrial Units, Commercial establishments

and several other entities.

CGWA has taken strict actions against the illegal extraction of groundwater in the

country. Details of Penalty and Environmental Compensation recovered for illegal

extraction by CGWA is tabulated below:

Year EC Amount received (Rs.) Penalty Amount received (Rs.)
01-04-2020 to 31-03-2021 1,30,90,466.00 91,05,000.00
01-04-2021 to 31-03-2022 2,97,12,563.00 9,51,15,000.00
01-04-2022 to 31-03-2023 3,16,01,447.17 17,69,64,033.00
01-04-2023 to 31-03-2024 23,27,11,856.08 9,01,37,015.00
01-04-2024 to 28-11-2024 11,03,17.549.4 8.37,66.525.8
Total 41,74,33,881.65 45,50,87,573.80

The State/UT wise status of Environmental Compensations (EC) received from CGWA
regulated State:

SN State Name Number of EC EC Amount received (Rs.)
Cases

[ ANDAMAN AND NICOBAR ISLANDS 3 9.31,166.00
. ARUNACHAL PRADESH 1 24,000.00
3. ASSAM 59 1,63,26,830.86)
4. BIHAR 33 1,39.,90,543.49
5. CHHATTISGARH 35 70,84,530.53
6. DADRA AND NAGAR HAVELI 33 73,79,427.71
T DAMAN AND DIU 22 99,74,163.77
s GUJARAT 278 10,86,69,030.60
9. JTHARKHAND 34 5,07,91,013.50
10. MADHYA PRADESH 36 1,11,29,140.80
B MAHARASHTRA 135 4,58,92,944.13
2 MANIPUR 2 5,62,248.77
13. MEGHALAYA 4 16,63,576.00
14. ODISHA 72 3,04,32.861.31
I5: RAJASTHAN 278 8,07,50,562.63
16. TRIPURA 7 10,72,610.50
BT UTTARAKHAND 118 3,07,59,231.05

Total 1150 41,74,33,881.65
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The Status of State/UT wise penalties in received in CGWA regulated State

SN State Name casces Penalty Amount received (Rs.)
I ANDAMAN AND NICOBAR ISLANDS 18 15.10,000.00
7. ARUNACHAL PRADESH 9 8,60,000.00
3. ASSAM 447 3,86,77,955.00
1 BIHAR 156 1,15,03,552.00
5 CHHATTISGARH 167 1,21,83,830.80
6. DADRA AND NAGAR HAVELI 161 1,26,05,000.00
7T DAMAN AND DIU 114 93,80,000.00
8. GUJARAT 1481 11,51,77,357.00
9. JHARKHAND 159 1,10,35,000.00
10. MADHYA PRADESH 349 2,57,60,481.00
It MAHARASHTRA 652 5,96,03,100.00
R MANIPUR 2 3,00,000.00
13. MEGHALAYA 13 13,60,000.00

Furthermore, CGWA issued directions to the States/UTs where groundwater is being

ii.
regulated by the State Ground Water Authority vide letter dated 11.12.2024 (marked and
attached herewith as Annexure-VI to take action against the illegal borewells and also
submit an action taken report including the details of sealed borewells, Environmental
Compensations & Penalty imposed and recovered. Status of sealing of bore wells and
imposition of EC and Penalty by State Ground Water Authority is Tabulated Below:-
Sr. Name of Response to CGWA Directions Response
No. | State/ UT’s received is
No. of case | No. of Penalty (in Rs.) Environmental Compensation onciosed as
forillegal | bore (in Rs.) C;‘l“‘”‘““"
Extraction | well Imposed [Recovered |Imposed |Recovered
sealed
I. Tamil Nadu | 1492 State to Tamil Nadu informed that penalty provision for illegal |VII (i)
lextraction of groundwater and EC are included in the draft
memorandum of Tamil Nadu Water Resource (Regulation,
Management and Augmentation) bill.
2 West Bengal 3565 145 1.85.41.000/- |1.49.96.000/- |[State of West Bengal informed that [VII (ii)
proposal for adaption of EC as per
MolJS guidelines has been sent to the
higher Authority, is presently under
consideration of Department.
3. Pudduchery 78 INIL 17,80,000/- 7,80,000/- Puducherry Ground Water Authority |VII (iii)
informed that EC provision is included
in the new guidelines dated
12.042023. 1t has been assured
that imposing  EC for illegal
oroundwater withdrawal and action
taken report will be submitted in due
- ICourse.
4. |Punjab 737 NIL 8.99.80484/- [2,15,05.076/- [4,12.92,131 [4,12,20,498/- VII (iv)
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5. Kerala T 23 19.51,400/- 19.51,400/- Presently, provision for EC is not there [VII (v)
in Kerala Ground Water (Control &
Regulation) Act 2002. Immediate
action to incorporate provisions as per
MoJS guidelines has been assured.
6. Goa 102 93 3.87.760/- 3,87,760/- State of Goa assured to follow the EC |VII (vi)
provision as per MoJS guidelines till
lthe time EC provision is incorporated
Jin SGWA guidelines.
7. [.adakh UT of Ladakh vide letter dated 23.12.2024 informed that extraction of groundwater through [VII (vii)
horewells will be regulated strictly as per provisions of the J&K Water Resources (Regulation and
Management) Act, 2010 read with J&K Water Resources Regulation and Management Rules 2011
and digging of new borewells for extraction of ground water resources in the semi-critical areas of
Leh District shall be deemed to have been banned and declared as illegal borewells w.e.f. 01.12.2024.
8 |Himachal NIL NIL INIL NIL NIL ’N]l, VI(viii)
Pradesh | [

In spite of directions issued u/s 5 of EP, Act, 1986, ATR has not been submitted by the
following States/UTs namely Haryana, Lakshdweep, Uttar Pradesh, Andhra Pradesh,
Chandigarh, New Delhi, Telangana, Karnataka, Jammu & Kashmir.

12. Hon’ble Tribunal has also asked CGWA with regards to the directions issued by the CGWA
to various State Government and UTs directing them to enforce and monitor the groundwater
drawls and an action taken report on illegal borewells. In this regard it is most respectfully
submitted that CGWA has issued various directions to State & UT’s under section 5 of
Environment (Protection) Act, 1986. Copies of the direction letters issued by CGWA during

2023-24 have been attached and annexed herewith as an Annexure-VIIL

Direction/orders letters issued by CGWA to regulate the Groundwater and actions taken on

illegal extraction of groundwater in States/ UTs during 2023-2024 are summarized below:-

S. No. |CGWA Direction Letter No. & Date Subject
I No.CGWA-21/6/2023-CGWA-385 dated |Adopting/ following Ministry of Jal Shakti
09.09.2024 Guidelines for Ground Water regulation by State
Ground Water Authority/ Department in  OA.
694/2023.
D No.CGWA-21/6/2023-CGWA-475 dated |Adopting/ following Ministry of Jal  Shakti
29.10.2024 Guidelines for Ground Water regulation by State
Ground Water Authority/ Department in OA.
694/2023.
3 No.CGWA-21/6/2023-CGWA-568 dated|Adopting/ following Ministry of Jal Shakti
05.12.2024 Guidelines for Ground Water regulation by State
Ground Water Authority/ Department in  OA.
694/2023.
4. No CGWA-22/02/2024-CGWA-576 dated|Direction issued u/s 5 of EP Act to provide
11.12.2024 information regarding illegal borewells, EC/ Penalty
imposed and recovered by the States/UTs.
5 No.CGWA-22/03/2024-CGWA-88  dated|Directions  issued to States/UTs to ensure
08.03.2024 ‘ |Arsenic/Fluoride free water supply in States/UTs.
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dated 11.11.2024

6. No.CGWA-22/03/2024-CGWA-115 datedDirections issued to States/UTs to ensure
15.03.2024 Arsenic/Fluoride free water supply in States/UTs.
7. No.CGWA-22/03/2024-CGWA-217 dated[Reminder letter- Directions issued to Status/UTs to
30.05.2024 ensure  Arsenic/Fluoride free water supply in
States/UTs.
8. No NGT/003/PB/Delhi/EA.41/2023  -507|Direction issued u/s 5 of EP Act for sealing of illegal

borewells of Shahid Veer Narayan International
Stadium, Raipur, Chhattisgarh.

B No.NGT/003/PB/Delhi/EA.41/2023  -508

dated 11.11.2024

Direction issued u/s 5 of EP Act for sealing of illegal
borewells of Savai Man Singh Stadium, Jaipur,
Rajasthan.

No.NGT(PB)/020/0A-639/2024-524 dated
22.11.2024

Direction issued u/s 5 of EP Act for sealing of
illegal borewells order dated 28.08.2024 in 0OA639
of 2022

11. No.NGT(PB)/020/0A-639/2024-567 dated
05.12.2024

Directions/recommendations to DPCC in with the
order dated 28.08.2024 in OA639 of 2022

13. Further, in pursuance to the directions of Hon’ble Tribunal with regards to ground-level

preservation action plan, infrastructure facility to be created timelines for implementation and

completion of these plans, enforcement and monitoring mechanism, it is most respectfully

submitted that Govt. of India, Ministry of Jal Shakti and State/Govt. of UTs have initiated

various schemes / programmes to cater the issue. Details of important initiatives are appended

below:

Jal Sanchay Jan Bhagidari : The Govt. of India, Ministry of Jal Shakti has launched
the Jal Sanchay Jan Bhagidari (JSJB) on September 6, 2024, in Surat, fostering
community-driven partnerships to construct 1 million recharge structures in the country.
This initiative seeks to boost groundwater levels, promote water conservation,
enhance climate resilience, and improve water quality, securing a sustainable water

future for both rural and urban communities.

Artificial Recharge Techniques for groundwater are categorized into direct, indirect,

and combination methods. Direct methods include surface spreading (flooding.

recharge basins, check dams, and percolation ponds) and sub-surface techniques like

recharge wells and pits. Indirect methods involve induced recharge from surface water
and aquifer modifications through bore blasting and hydro-fracturing. Combination
methods use subsurface dykes and fracture sealing to conserve groundwater. These

techniques collectively enhance groundwater levels and ensure sustainable water
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resources. Further details are available in the Central Ground Water Board's manual

on artificial recharge.

The initiative’s outcomes ensure sustainable groundwater management by enhancing
local water availability and fostering community-driven conservation efforts. By
raising public awareness and promoting the widespread development of recharge
structures, the initiative paves the way for long-term water security and resilience,
creating a foundation for sustainable growth and climate adaptation at the grassroots

level.

In this initiative 1 million recharge structures are proposed to be constructed in the

country. Status of the recharge structure as on 27.12.2024 is tabulated below:

No. of works No. of works No. of works Total expenditure
identified completed ongoing incurred till date in Rs.
3,19,289 2,49,232 70,057 1,01,02,05,29,830

For comprehensive stakeholder participation and to expedite activities under the Jal
Shakti Abhiyan, DO letters have been issued by the Ministry of Water Resources to all
District Magistrates/Deputy Commissioners to accelerate the activitics under JSA:CTR
campaign with special emphasis on Jal Sanchay Jal Bhagidari initiative. The said letters

are attached and annexed herewith as Annexure-IX.

For effective implementation, regular follow-up with district/municipal authorities to
ensure timely compliance, maintaining proper liaison attending the quires raised by the
district / municipal authorities, proper co-ordination, Nodal officers have been appointed
at District/Municipal Commissioner Level. Copy of order dated 25.10.2024 is attached

and marked here as Annexure-X.

Artificial Recharge Structures and Rainwater Harvesting Structures: In the future,
CGWA plans to expand the construction of artificial recharge structures and promote
rainwater harvesting to address groundwater depletion. This includes building more
recharge wells, check dams, and ponds in over-exploited areas to replenish aquifers.
Additionally, CGWA will encourage the installation of rainwater harvesting systems in

urban. rural. and institutional buildings to capture and store rainwater for groundwater
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rainwater harvesting to address groundwater depletion. This includes building more
recharge wells, check dams, and ponds in over-exploited areas to replenish aquifers.
Additionally, CGWA will encourage the installation of rainwater harvesting systems in
urban, rural, and institutional buildings to capture and store rainwater for groundwater
recharge. These initiatives aim to improve water sustainability and help mitigate water
scarcity issues across the country.

NAQUIM 2.0: CGWB launched NAQUIM 2.0 in 2023 and 2024 for detailed mapping in
priority areas like water-stressed regions, contaminated areas, coastal zones, urban
agglomerates, spring-sheds, and industrial clusters. The studies are issue-specific and will
be conducted in consultation with state agencies. Reports will be shared with States/UTs
and District Authorities for implementation of recommended groundwater measures.
Construction of Arsenic-safe and Fluoride free wells: The Central Ground Water
Authority (CGWA) is actively involved in the construction of arsenic-safe and fluoride-
free wells as part of its efforts to ensure the availability of safe drinking water, especially
in regions in states like West Bengal, Bihar, Uttar Pradesh, Rajasthan, and others
affected by groundwater contamination.

High Resolution Aquifer Mapping: CGWB, in collaboration with CSIR-NGRI, has
conducted heli-borne geophysical surveys using Transient Electromagnetic Methods for
high-resolution aquifer mapping in arid regions of Rajasthan, Gujarat, and Haryana.
Detailed information for nearly 1 lakh sq km has been generated so far, and surveys are
currently being carried out using this method for the remaining areas.

Capacity Building, Outreach and Awards: CGWA focuses on capacity building,
outreach, and recognition to promote groundwater sustainability. It organizes tier I, Il and
[l training programs, Panchayat Information Programme (PIP) and workshops for
officials and stakeholders to enhance groundwater management skills. The authority also
runs public awareness campaigns to educate communities on water conservation.
Additionally, CGWA rewards outstanding efforts in groundwater management through
awards, recognizing innovations and successful practices at local, state, and national
levels. These initiatives aim to foster a knowledgeable workforce and a community
dedicated to sustainable groundwater use.

Har Ghar Jal Mission: The Har Ghar Jal Mission, launched under the Jal Jeevan
Mission (JJM) by the Ministry of Jal Shakti in 2019, aims to provide safe and adequate

drinking water through individual household tap connections to every rural houschold in
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India by 2024. This ambitious mission reflects the government's commitment to ensuring
"Water for All" and addressing water scarcity and quality issues in rural areas. The Har
Ghar Jal Mission helps reduce groundwater depletion by encouraging the use of surface
water, promoting rainwater harvesting, and reviving traditional water bodies. By focusing
on sustainable practices and involving communities, the mission ensures that
groundwater is used responsibly and recharged naturally, helping secure water for future

generations.

14. Although it is admitted that the rate of extraction is higher than safe norms in some of the
states, it is sincerely hoped that the steps taken by CGWA, as well as the actions proposed for

future in coordination with States will help to arrest the decline further and restore the situation.

15. The CGWA reaffirms its commitment to ensuring sustainable groundwater management in -
alignment with the Hon'ble Tribunal’s directions. While significant progress has been achieved,
the Authority acknowledges the need for further efforts to address emerging challenges
effectively. CGWA remain dedicated to working with all stakeholders, including state

governments and local communities, to achieve the objectives of sustainable and equitable

groundwater use.

16. In light of the above, it is respectfully prayed that:

a. The Hon’ble Tribunal may kindly take note of the measures undertaken by the Ministry
of Jal Shakti, which have resulted in measurable improvements in groundwater levels "
across the country.

b. The Hon’ble Tribunal may kindly direct the respondent States/Union Territories to
strictly incorporate the provision of Environmental Compensation in the respective
States/Union as already directed by CGWA u/s 5 of Environment (Protection) Act, 1986.

c. The Hon’ble Tribunal may pass any other orders it deems fit in the interest of justice and

sustainable groundwater management.

NENT

Nz (W/MT_,;O;':

VINOD KUMAR DHAUNDIYA
Administrator
Central Ground Water Authority
Government of India
Ministry of Jal Shakti
Department of Water Resources, RD & GR
New Delhi
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VERIFICATION:

I, the deponent above named, do hereby verify that the contents of the
foregoing affidavit are true and correct, no part of it is false and nothing has

been concealed there from.

0 2 JAN 2023
Verified at New Delhi on this 15t Day of January, 2025.
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Table 7.3 Number of Artificial Recharge Structures

SNo | State co RS | RTRWH | PT | Gabbion| ps |Imiection | SSBevl | others Total
e Andhra Pradesh 13143 | 26209 | 263694 | 13085 0 0 0 0 0 0 316131
2| Bihar 122 [ 5682 50000 428 012679 | 13811 0 0 8415 91137
3 | Chhattisgarh 0| 26687 | 118339 | 3426 0 0 0 0 0 30989 178441
4| Delhi 12 | 22706 | 304500 0 0 0 0 0 0 0 327218
5 | Goa 0 0 0 0 0 0 0 0 0 931 931
6 | Gujarat 3985 | 8607 | 1320947 701 0 0 0 0 0 2072 | 1336312
7 |Haryama 1335 | 44392 | 304377 0 0 0 0 0 0| 393811 742915
8 | Himachal Pradesh 2290 556 1050 0| 108118 | 851 133 | 460 0 784 114242
9 | Jharkhand 36062 | 1268 | 521692 | 5173 0 0 0 0 0 27455 591650
| 10 | Karnataka 50527 436 0| 9918 0 0 0 0 0 344 61225
11| Kerala 1260 0| 482788 | 1395 | 196116 0 5| 121 0 67943 749628
12 | Madhya Pradesh 76002 | 76002 | 408938 | 12309 0 0 0 0 0| 152085 725336
13 | Maharashtra 19243 838 | 5646772 | 7188 0 0 0 0 0 8995 | 5683036
14 | NE States 18821 0 15700 0| 18835 0 0 0 11531 473149 538036
15 | Odisha 7 1292 550 15700 | 1111 0 0 0 | 1051 0 2782 22486
16 | Punjab 85 | 79839 | 551308 0 0 o] 13410 0 0| 455920 [ 1100562
17 | Rajasthan 32744 231 0| 63158 0 0 0 0 0| 674067 770200
18 | Sikkim Wk 380 0 1500 0 450 0 0| 125 540 340 3335
19 | Tamilnadu 7180 | 70460 0| 2397 0 0 0 0 0 7685 87722
~ 20 | Telangana 11552 | 22188 | 555093 | 10636 0 0 0 0 0 0 599469
21 Uttar Pradesh 5582 5582 0 493 0 0 0 0 0 12011 23668
22 Uttarakhand 2870 0 5543 810 0 0 0 0 0 6300 15523
23 | West Bengal 453 0 6740 | 8551 1136 0 8403 | 568 0 16914 42765
24 | UT-Lakshadweep 0 0 9597 0 0 0 0 0 0 0 9597
25 | UT-Puducherry 71 283 0 14 0 0 0 0 0 203 571
26 | UT-DNH 49 0 12109 17 0 0 0 0 0 30 12206
| 27 | UT-Chandigarh 0| 10300 0 0 0 0 0 0 0 0 10300
| 28 1 UT-Jammu & Kashmir 0 0 1150 0 245 0 0 0 230 560 2185
| 29 | UT-Ladakh 0 0 i 9 0 46 0 0 0 15 231 292
30 | D SRl 350 0 2250 | 1000 150 0 0! 100 170 0 4020
31 | UT-DIU & Daman 0 0 14006 | 0 0 0 0 0 0 0 14006
| Total i 284410 | 401816 | 10613793 | 141810 | 325006 | 13530 | 35762 | 2425 12486 | 2344016 | 14175144
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Annexure Il
List of 162 areas notified by CGWA
S. No. | STATE / UT LOCATION Date of Notification |
1 Andhra Pradesh Tirupathi (Rural) Mandal of Chittor 5.12.2005
District
2 Andhra Pradesh Vempalli Mandal of Cuddapah District 5.12.2005
3 Andhra Pradesh Chilmathur Mandal of Anantapur District | 27.11.2012 £
4 Andhra Pradesh Narpala (NC) Mandal of Anantapur 27.11.2012
District
5 Andhra Pradesh Giddaluru Mandal of Prakasam District | 27.11.2012
6 Diu Union Territory of Diu 14.10.1998
7 Gujarat Gandhinagar taluka (aquifer below 200 2.09.2000
mbgl declared as notified for meeting
drinking and domestic requirements),
District Gandhinagar
8 Gujarat Kalol taluk of Gandhinagar district 27.11.2012
9 Gujarat Mansa taluk of Gandhinagar district 27.11.2012
10 Gujarat Mahesana taluk of Mahesana district 27.11.2012
11 Haryana Municipal Corporation of Faridabad & 14.10.1998
Ballabhgarh
12 Haryana Shahbad Block of Kurukshetra District 2.12.2006
13 Haryana Nangal Chowdhary Block of 2.12.2006
Mahendragarh District
14 Haryana Narnaul Block of Mahendragarh District | 2.12.2006
15 Haryana Samalkha Block of Panipat District 2.12.2006
16 Haryana Kamal Block of Karnal District 2.12.2006
17 Haryana Khol Block of Rewari District 2.12.2006
18 Haryana Entire Gurgaon District 13.08.2011
19 Haryana Badra block of Bhiwani District 13.08.2011
20 Haryana Ladwa block of Kurukshetra District 13.08.2011
21 Haryana Pehowa block of Kurukshetra District 13.08.2011
22 Haryana Rania block of Sirsa District 13.08.2011
23 Haryana Tohana block of Fatehabad District 13.08.2011
24 Haryana Gulha block of Kaithal District 13.08.2011
25 Haryana Bapoli block of Panipath District 13.08.2011
26 Haryana Rajaund block of Kaithal District 27.11.2012
27 Haryana Ellenabad block of Sirsa District 27.11.2012
28 Kamataka Badami taluka of Bagalkote District 27.11.2012
29 Karnataka Bagalkote(P) taluka of Bagalkote District | 27.11.2012
30 Kamnataka Anekal taluka of Bangalore (U) District | 27.11.2012
31 Karnataka Bangalore (N) taluka of Bangalore (U) 27.11.2012
District
32 Kamataka Bangalore (S) taluka of Bangalore (U) 27.11.2012

District
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33 Kamataka Devanhalli taluka of Bangalore (R) 27.11.2012
District
34 Karnataka Dod Ballapur taluka of Bangalore (R) 27.11,2012
District
35 Karnataka Hoskote taluka of Bangalore (R) District | 27.11.2012
36 Karnataka Nelamangala(P) taluka of Bangalore (R) | 27.11.2012
District
37 Karnataka Ramdurg taluka of Belgaum District 27.11.2012
38 Karnataka Raybag(P) taluka of Belgaum District 27.11.2012
39 Karnataka Gadag(NC) taluka of Gadag District 27.11.2012
40 Karnataka Bangarapet taluka of Kolar District 27.11.2012
41 Karnataka Chikballapur taluka of Chikballapur 27.11.2012
District
42 Karnataka Chintamani taluka of Chikballapur 27.11.2012
District
43 Karnataka Gauribidanur taluka of Chikballapur 27.11.2012
District
e Karnataka Gudibanda taluka of Chikballapur 27.11.2012
District
45 Karnataka Malur taluka of Kolar District 27.11.2012
46 Karnataka Mulbagal taluka of Kolar District 27.11.2012
47 Karnataka Sidlaghhatta taluka of Chikballapur 27.11.2012
District
438 Karnataka Koratagere(P) taluka of Tumkur District | 27.11.2012
49 Kamataka Madhugiri(P) taluka of Tumkur District | 27.11.2012
| 50 Madhya Pradesh Dhar Block of Dhar District 2.12.2006
51 Madhya Pradesh Manawar Block of Dhar District 2.12.2006
52 Madhya Pradesh Mandsaur Block of Mandsaur District 2.12.2006
53 Madhya Pradesh Sitamau Block of Mandsaur District 2.12.2006
54 Madhya Pradesh Neemuch Block of Neemuch District 2.12.2006
55 Madhya Pradesh Jaora Block of Ratlam District 2.12.2006
56 Madhya Pradesh Indore Municipal Corporation 2.12.2006
57 NCT, Delhi South District 15.08.2000
58 NCT, Delhi South West District 15.08.2000
59 NCT, Delhi Yamuna Flood Plain Area 2.09.2000
60 Puducherry UT Puducherry UT 27.11.2012
61 Punjab Ludhiana City, Ludhiana District 11.12.1998
62 Punjab Moga-I Block of Moga District 2.12.2006
63 Punjab Moga-11 Block of Moga District 2.12.2006
64 Punjab Sangrur Block of Sangrur District 2.12.2006
65 Punjab Mahal Kalan Block of Barnala District 2.12.2006
66 Punjab Abmedgarh Block of Sangrur District 2.12.2006
67 Punjab Nakodar block of Jalandhar District 13.08.2011
68 Punjab Shahkot block of Jalandhar District 13.08.2011
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69 Punjab Lohian block of Jalandhar District 13.08.2011
70 Punjab Pattran block of Patiala District 13.08.2011
71 Punjab Phagwara block of Kapurthala District 13.08.2011
72 Punjab Nihalsinghwala block of Moga District 13.08.2011
73 Punjab Dhuri block of Sangrur District 13.08.2011
74 Punjab Sunam block of Sangrur District 13.08.2011
75 Punjab Barnala block of Barnala District 13.08.2011
76 Punjab Sherpur block of Sangrur District 13.08.2011
)i Punjab Malerkotla block of Sangrur District 13.08.2011
78 Punjab Khanna block of Ludhiana District 13.08.2011
79 Punjab Ajnala block of Amritsar District 27.11.2012
80 Punjab Patti Block of Taran Taran District 27.12.2012
81 Punjab Taran Taran Block of Taran Taran 27.12.2012

District
82 Punjab Amloh block of Fatehgarh District 27.11.2012
83 Punjab Khamano block of Fatehgarh District 27.11.2012
84 Punjab Khera block of Fatehgarh District 27.11.2012
85 Punjab Tanda block of Hoshiarpur District 27.11.2012
86 Punjab Bhogpur block of Jalandhar District 27.11.2012
87 Punjab Goraya/Rurka kalan block of Jalandhar | 27.11.2012

District
88 Punjab Jalandhar east block of Jalandhar District | 27.11.2012
89 Punjab Jalandhar west block of Jalandhar 27.11.2012

District
90 Punjab Nurmahal block of Jalandhar District 27.11.2012
91 Punjab Phillaur block of Jalandhar District 27.11.2012
92 Punjab Nadala block of Kapurthala District 27.11.2012
93 Punjab Dhilwan block of Kapurthala District 27.11.2012
94 Punjab Kapurthala block of Kapurthala District | 27.11.2012
95 Punjab Sultanpur block of Kapurthala District 27.11.2012
96 Punjab Pakhowal block of Ludhiana District 27.11.2012
97 Punjab Bhikhi block of Mansa District 27.11.2012
98 Punjab Budhlada block of Mansa District 27.11.2012
99 Punjab Sardulgarh block of Mansa District 27.11.2012
100 Punjab Aur block of Nawanshahr District 27.11.2012
101 Punjab Banga block of Nawanshahr District 27.11.2012
102 Punjab Patiala block of Patiala District 27.11.2012
103 Punjab Sanaur block of Patiala District 27.11.2012
104 Punjab Morinda block of Ropar District 27.11.2012
105 | Punjab Bhawaniagarh block of Sangrur District | 27.11.2012
106 Rajasthan Jhotwara block, Jaipur District 27.11.2012
107 Rajasthan Pushkar Valley, Ajmer District 5.12.2005
108 Rajasthan Jalore block, Jalore District 5.12.2005
109 Rajasthan Raniwara block, Jalore District 5.12.2005
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110 Rajasthan Budhana block, Jhunjunu District 5.12.2005
111 Rajasthan Chirawa block, Jhunjunu District 5.12.2005
112 Rajasthan Mundwa block, Nagaur District 5.12.2005
113 Rajasthan Surajgarh Block, Jhunjunu District 2.12.2006
114 Rajasthan Dhod Block, Sikar District 2.12.2006
| 115 Rajasthan Shri Madhopur Block, Sikar District 2.12.2006
(116 Rajasthan Behror Block, Alwar District 2.12.2006
117 Rajasthan Bhinmal Block, Jalore District 2.12.2006
118 | Rajasthan Rajgarh block of Churu District 13.08.2011
119 Rajasthan Osian block of Jodhpur District 13.08.2011
120 | Rajasthan Bhopalgarh block of Jodhpur District 13.08.2011
121 Rajasthan Bilara block of Jodhpur District 13.08.2011
122 | Rajasthan Merta block of Nagaur District 13.08.2011
123 Rajasthan Baetu block of Barmer District 13.08.2011
124 Rajasthan Sambher block of Jaipur District 13.08.2011
125 | Rajasthan Govindgarh block of Jaipur District 13.08.2011
126 | Rajasthan Sanganer block of Jaipur District 13.08.2011
127 Rajasthan Bassi block of Jaipur District 13.08.2011
128 Rajasthan Amer block of Jaipur District 13.08.2011
129 Rajasthan Shahpura block of Jaipur District 13.08.2011
130 Rajasthan Mandore block of Jodhpur District 13.08.2011
131 Rajasthan Sayala block of Jalore District 13.08.2011
132 Rajasthan Sanchore block of Jalore District 13.08.2011
133 | Rajasthan Nawalgarh block of Jhunjhunu District 13.08.2011
134 Rajasthan Udaipurwati block of Jhunjhunu District | 13.08.2011
135 Rajasthan Jhunjhunu block of Jhunjhunu District 13.08.2011
136 | Rajasthan Todabhim block of Karauli District 13.08.2011
137 Rajasthan Pisangan block of Ajmer District 13.08.2011
| 138 | Rajasthan Chittorgarh block of Chittorgarh District | 27.11.2012
139 | Rajasthan Nimbahera Block of Chittorgarh District | 27.11.2012
140 | Rajasthan Kuchaman block of Nagaur District 27.11.2012
141 Tamil Nadu Pollachi S block of Coimbatore District | 27.11.2012
142 Tamil Nadu Morappur block Dharmapuri District 27.11.2012
143 Tamil Nadu Pappireddipatti block of Dharmapuri 27.11.2012
District
144 | Tamil Nadu Usilampatti block of Madauri District 27.11.2012
145 Tamil Nadu Kuttalam block of Nagapattinam District | 27.11.2012
146 Tamil Nadu Rasipuram block of Namakkal District 27.11.2012
147 Tamil Nadu Attur-S block of Salem District 27.11.2012
148 Tamil Nadu Gangavalli block of Salem District 27.11.2012
149 Tamil Nadu Panamaruthupatti block of Salem District | 27.11.2012
150 Tamil Nadu Talaivasal block of Salem District 27.11.2012
151 | Tamil Nadu Veerapandi block of Salem Distict 27.11.2012
152 Tamil Nadu Chengam block of Tiruvannamalai 27.11.2012
16
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Central Ground Water Authority, Govenment of India

District i,
153 | Tamil Nadu Valangaiman block of Tiruvarur District | 27.11.2012
154 Tamil Nadu Udangudi block of Thoothukudi District | 27.11.2012
155 Tamil Nadu Gudiyatham block of Vellore District 27.11.2012
156 Tamil Nadu Jolarpet block of Vellore District 27.11.2012
157 Tamil Nadu Pernampet block of Vellore District 27.11.2012
158 Tamil Nadu Tiruppathur block of Vellore District 27.11.2012
159 Telangana Midjil Mandal of Mahabubnagar District | 5.12.2005
160 Telangana Vailpoor (NC) Mandal of Nizamabad 27.11.2012

District =
161 Uttar Pradesh Municipal Corporation of Ghaziabad, 04.04.1998

Ghaziabad District
162 West Bengal Haldia Industrial complex (aquifer below | 15.08.2000

120 mbgl), Haldia, district East
Medinipur
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State-wise Decadal Water Level Decadal Fluctuation with Mean (Post-Monsoon 2013 to 2022) and post-Monsoon 2023

No. of wells in different depth range Total No. of Total % of wells
Sr. No of wells - .
No. State Name xtiabeved Rise Fall wells
0to2 Yo 2t04 % >4 %o Oto2 % 204 % >4 % Rise Fall Rise Fall
I | Andhra Pradesh 693 92 133 27 39 34 4.9 381 55.0 119 17.2 40 58 153 540 22.08 77.92
2 | Arunachal Pradesh 21 3 14.3 1 48 0 0.0 16 76.2 1 48 0 0.0 4 17 19.05 8095
3 | Assam 209 97 464 7 33 0 0.0 92 440 8 38 5 24 104 105 49.76 50.24
4 | Bihar 606 226 373 27 45 0 0.0 327 54.0 21 35 4 0.7 253 352 41.75 58.09
5 | Chhattisgarh 692 340 491 42 6.1 4 06 260 376 32 46 13 1.9 386 305 55.78 44.08
6 | Goa 80 49 61.3 3 38 2 25 24 300 0 0.0 2 25 54 26 67.50 32.50
7 | Gujarat 503 193 384 67 133 47 93 148 294 28 56 19 38 307 195 61.03 38.77
§ | Haryana 577 170 29.5 54 94 33 51 184 319 67 11.6 65 12.0 257 320 44.54 5546
9 | Himachal Pradesh 52 28 53.8 0 0.0 3 58 20 385 0 0.0 1 1.9 31 21 5962 40.38
10 | Jharkhand 230 90 39.1 12 52 3 13 101 439 14 6.1 10 43 105 125 45.65 54.35
11 | Karnataka 1160 403 34.7 69 59 32 28 501 432 116 10.0 37 32 504 654 4345 56.38
12 | Kerala 1169 809 692 51 4.4 6 0.5 284 243 13 1.1 5 0.4 866 302 7408 2583
13 | Madhya Pradesh 1060 397 37.5 101 95 47 4.4 385 36.3 87 82 43 41 545 515 51.42 4858
14 | Maharashtra 1387 549 39.6 96 6.9 37 27 512 369 119 8.6 71 5.1 682 702 49.17 50.61
15 | Meghalaya 29 12 414 0 0.0 0 0.0 17 586 0 0.0 0 00 12 17 4138 58.62
16 | Nagaland 9 3 33.3 1 11.1 0 0.0 4 44.4 1 111 0 0.0 4 5 et 55.56
17 | Odisha 1133 576 50.8 33 31 8 0.7 442 39.0 59 52 13 1.1 619 514 54.63 4537
18 | Punjab 176 47 26.7 8 45 6 34 64 364 24 136 27 153 61 115 34.66 65.34
19 | Rajasthan 753 146 19.4 69 92 38 5.0 223 296 121 16.1 156 20.7 253 500 33.60 66.40
20 | Tamil Nadu 771 285 37.0 154 20.0 121 15.7 163 21.1 34 4.4 14 1.8 560 211 72.63 27.37
21 | Telangana 616 156 25.3 76 12.3 82 133 223 362 46 ik 33 54 34 302 5097 4903
22 | Tripura 63 20 31.7 1 1.6 0 0.0 37 587 4 63 1 1.6 21 42 3333 66.67
23 | Unar Pradesh 606 275 454 31 5.1 9 1.5 229 378 47 7.8 15 25 315 291 5198 48.02
24 | Untarakhand 147 58 395 20 13.6 12 82 43 203 10 6.8 4 2. 90 57 6122 3R 78
25 | West Bengal 573 325 56.7 11 1.9 | 02 213 372 18 ER 5 09 337 236 58.81 41.19
26 | Andaman and Nicobar 108 72 66.7 0 0.0 0 0.0 36 333 0 0.0 0 0.0 72 36 66.67 33.33
27 | Chandigarh 12 50.0 0 0.0 0 0.0 1 83 1 83 4 333 6 6 50.00 50,00
28 Daman & Diu and Dadra &
Nagar Haveli 23 13 56.5 0 0.0 0 0.0 8 348 1 43 1 43 13 10 56.52 43.48
29 | Delhi 58 22 379 13 224 8 13.8 6 10.3 5 8.6 4 6.9 43 15 74.14 25.86
30 | Jammu and Kashmir 211 121 ST 3 1.4 0 0.0 79 374 7 33 1 05 124 87 58.77 41.23
31 | Puducherry 7 4 57.1 1 143 ] 0.0 2 286 0 0.0 0 0.0 5 2 71.43 28.57
Total 13734 5587 40.7 980 7.1 533 3.9 5025 36.6 1003 7.3 597 4.3 7100 6625 51.70 48.24
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STATE-WISE GROUND WATER RESOURCES AVAILABILITY, UTILIZATION AND STAGE OF DEVELOPMENT
INDIA (As on 31st March 2013)
(in bem)
SI. States / Union Annual Replenishable Ground Water Resource Natural Net Annual lAnnuai Ground Water Draft Projected Ground Stage of
No. |Territories Monsoon Season |Non-monsoon Season Total Discharge |Ground Water |lIrrigation Domestic | Total |demand for Water Ground
Recharge Recharge  |Recharge |Recharge during non- |Availability and Domestic and |Availability |Water
from rainfall |from other |from rainfall |from other monsoon industrial Industrial uses [for future |Developme
sources |sources season uses upto 2025 irrigation  |nt (%)
use
1 2 3 4 5 -] 7 8 9 10 11 12 13 14 15
States
1 |Andhra Pradesh 8.97 4.25 3.21 3.97 20.39 1.91 18.48 7.29 0.81 8.10 1.64 10.21 44
£ 1!1.:!1_!91 al Pradesh 3.340 0.0003 1.092 0.001 4.433 0.443 3.990 0.002 0.007 0.01 0.020 3.967 0.23
3 |Assam 20.56 1.82 9.22 0.49 32.11 3.21 28.90 4.08 0.68 4.74 0.84 24.00 16
4 |Bihar 20.66 3.48 3.36 3.81 21,31 2.82 28.49 10.36 2.37 12.73 0.60 17,52 45
g thagj_sgarh 10.11 0.76 0.87 1.06 12.80 0.80 11.90 3.76 0.64 4.40 0.76 7.38 37
6 Del_l]l_ 0.09 0.02 0.014 0.22 0.34 0.03 0.31 0.14 0.25 0.38 0.25 0.02 127
7 |Goa 0.15 0.011 0.01 0.08 0.24 0.10 0.15 0.02 0.03 0.05 0.04 0.09 37
8 Gl.lj_a rat 13.93 3.22 0.00 3.71 20.85 1.07 19.79 12.30 1.14 13.44 1.46 B.77 68|
5 |Haryana 3.62 3.10 1.03 3.60 11.36 1.06 10.30 13.32 0.60 13,92 0.56 -3.58 135
10 _|Himachal Pradesh 0.40 0.02 0.11 0.03 0.56 0.03 0.53 0.16 0.11 0.27 0.07 0.30 51
11 {Jammu & Kashmir 1.22 2.69 0.79 0.55 5,25 0.43 4.82 0.20 0.98 1.18 1.07 3.551 24
12 |Jharkhand 5.61 0.06 0.73 0.16 6.56 0.57 5.99 0.63 0.72 .35 017 5,19 23
13 |Karnataka 6.74 4.18 2,67 3.40 17.00 2.16 14.83 8.76 0.99 9.76 148 5.55 66
14 [Kerala 4.51 0.04 0.59 1.13 8.27 0.60 5.66 1.18 1.45 2.63 1.55 2.93 47
15 |M& Pradesh 28.58 1.27 0.82 5.30 35.98 1.82 34.16 17.95 1.41 18.36 2.35 13.86 57
16 |Maharashtra 21.96 1.64 1.83 7.76 33:.18 1.71 31.48 15.93 1.14 17.07 2.21 13.72 54
17 |Manipur 0.244 0.010 0.201 0.019 0.474 0,047 0.426 0.004 0.001 0.004 0.049 0.374 1.01
18 |Meghalaya 3.05 0.00 0.15 0.107 3.31 0.33 298] 0.0080 0.0040 0.0120 0.207 2.76 04
19 [Mizoram 0.02899] Negligible 0.01042| Negligible 0.03942 0.00394 0.03548] 0 0.00104 0,00104 0.00238 0.0331 2.9
20 |[Nagaland 1.30 0 0.64 0 1.94 0.194 1 .?Si 0.00 0.03 0.03 0.01 1.74 2.0
21 Oc_LlshI 11.29 2.53 1.33 2.63 17.78 1.09 16.69 4.14 0.87 5.02 1.35 11.20 30
22 |Punjab 5.75 13.21 1.32 5.64 25.91 2.52 23.39 34,05 0.77 34.81 0.97 -11.63 148
23 |Rajasthan 9.06 0.68 0.27 2.49 12.51 1.26 11.26 13.79 1.92 1571 232 0.20 140
24  1Sikkim - - - - - - - » e = 4 = -
25 | Tamil Nadu T2 9.87 1.52 2.15 20.65 2.07 18.59 12.98 1.38 14.36 1.53 4.08 T
26 |Telangana 8.13 2.12 1.65 2.84 14.74 1.35 13.39 7.00 0.76 TIH 1.55 4 83 58
27 |Tripura 1.141 0.000 0.738 0.593 2.471 0.202 2.265 0.093 0.072 0.165 0.200 1.976 7.3
28 |Uttar Pradesh 41.97 11.52 4.60 18.25 76.34 4,75 71.58 48.35 4.41 52,76 6.44 19.01 74
29 |Uttarakhand 1.10 0.22 0.24 043 2.00 0.03 1.97 0.84 0.15 0,99 0.30 0.82 50
30 |West Bengal 18.71 5.26 1.51 3.85 29.33 2,77 26.56 10.84 1.00 11.84 1.53 14.19 45
Total Stat 259.33 72.00 40.53 74.28 446.14 35.49 410.65 228.16 24.71 252.87 31.54 161.76 62
Union Territories
1 |Andaman & Nicobar 0.38 0.04 0.0002 0.00005 0.420 0.0420 0,378 0.0001 0.0035 0.0037 0.016 0.361 1
2 |Chandigarh 0,015 0.0004 0.005 0.001 0.022 0.0022 0.0194 0 0 0 0 0 0
3 |Dadara & Nggar Haveli 0.054 0.002 0.010 0.004 0.070 0.007 0.063 0.008 0.013 0.020 0.014 0.042 32
4 |Daman & Diu 0.012 0.001 0.000 0.001 0.015 0.001 0.014 0.008 0.002 0.010 0.003 0.003 70
5 |Lakshdweep 0 0 0 0 0.&10551— 0.00704 0.00350 0.00000 0.00237 0.00227 0 0 68
& |Puducherry 0.085 0.060 0,009 0.028 0.193] 0.019 0.174 0.124 0.02¢8 0.153 0.047 0.053 88
Total UTs 0.56 0.10 0.024 0.035 0.73 0.08 0.65 0.139 0.050 0.189 0.08 0.46 29|
Grand Total 259.89 72.10 40.55 74.32 446.87 35.56 411.30 228.30 24,76 253.06 31.62 162.22 52]
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DYNAMIC GROUND WATER RESOURCES OF INDIA, 2023 |

= ANDHRA PRADESH
Ground Water Rocharge Current Annual Ground Watar Extraction
[ S Non-monsaon 5 Annual GW Stage of
otk At | okt | emtaite Motor | wawr | Ground
T {1 r
Bobol) MameofDlarct ||y e wor forette | Recharge | Re<hMGe lGroundWater| Discharges | Ground Water | Imigation | Industial | Domestc | Totsl | Domestic |Avallabilty for il
rainfall from rainfall Recharge Resource Use ason future use
solrces sources 2025 %)
1 2 3 4 5 6 T 8 ] 10 11 12 13 14 15 16
1 |Alluri Sitharama Raju 38712.55 45158.02 3606.24 504166 93520.37 4676.52 B8843.85 57raz2 0.00 1628.76 2208.2% 1810.56 BEBTSAT 249
2 palli 23022.41 36881.47 1408821 6138.20 8014229 4007 53 T6134 72 14953.87 472.55 4898.55 2032518 5764.06 5§5762.90 26.70
3 P 4164080 43716.85 641,38 37402.50 123310.73 6165.78 117144.95 34880.78 515,59 358892 38985,56 4733.85 77496.02 33.28
4 |A yya 46543 64 20448 .06 712,98 21346 .88 BH051.86 4452.72 B4509 .14 37917.89 137.75 33ran 41428.40 5013.91 41865.78 48.97
5 Bapatla 2356431 36845.21 1344 37 13371.33 7512522 3756.28 7136893 0900.62 55.24 268997 13645.89 2820.74 57813.38 18.12
6 [Chittoor 58261.29 14840 54 1246.99 18816.39 9316856.21 4658.55 BASO0E £6 44292 62 133025 | 404246 | 48665.35 5847.33 3789467 56.11
East God 24044.94 46936.60 2492 87 38704 40 112178.70 5808.97 106869.74 2839839 115512 2082.54 31636.01 2199.24 76735.18 28.68
8 |Elury 50871.81 TEAS4 OB 1620.74 3709146 166038.99 8302.18 167736.81 40417 18 460,80 10085.37 50862.87 1145847 107732.99 323
9  |Guntur 10346.15 22526.88 A4321.07 2078320 57977.30 2898.92 55078.38 ra02.72 209 65 2539.92 10652.25 2788.24 4417774 18.34
10 |Kakinad: 16335.84 54048.29 3403 88 2878329 102571.28 5081.13 B7480.11 1246061 2577 66 2085 .56 17112350 2191.45 80510.18 17.57
11 |Kenasesma 16267 .80 A4B963.66 2068.18 4606406 113363.80 5668.18 10768561 14087 84 1026.65 1266.12 17280.41 1327.73 9044581 16,05
2 |Krishna 23700.04 90011.45 4196.60 B2260.96 200169.14 10008 60 180160.54 45685.31 994 54 2061.21 48741.05 2736.07 14074463 25.63
3 |Kurnool 3ress.27 2286919 566.53 15764 .23 froas.z2z2 3854.52 73233.70 11879.53 59.86 5277 .66 17217.31 5484 .97 55888.49 2351
14 Ntr 20116.16 31641.84 1211.81 19633.50 7T2803.41 3640.78 8916313 20579.11 1137 B4 1651.28 23268.31 1609.86 4B002.42 33.64
15 y 2241199 52414 .99 G6.46 31552.10 106445.54 5322.58 101122.98 13322.30 128,40 503.11 13853.09 5§03.56 B7169.87 13.80
16 |Palnadu 17343.91 5460872 9426 81 18922.04 100301.48 5015.04 95286.44 24719.34 81.63 426845 | 28560.56 4383.82 BRG62.11 29.98
Parvathipuram
17 |Manyam 3069048 36721.59 3665.57 23402.99 9448063 AT24.50 B89756.13 17827.11 12.96 1765.66 15605.87 233008 71187.33 21.84
18 |Prak 60816.02 17698 .69 954 74 11118.63 90727.58 441571 BE143.71 23626.02 468.79 3859.60 27955.73 4215.74 58666.08 3245
19 5":1;0: S amgk 67647.31 52262.93 20210.82 118510.33 258631.39 1283168 2456089.72 5733473 987.256 | 570142 64023.96 9882.58 179473.61 26,06
20 |Sri Sathya Sai 43246.69 31270.86 595.26 428917.36 118030.17 5901.67 112128.50 54075.04 12132 | B8S6.86 6305716 11118.83 56121.97 56.24
21 _[Sri 34392.16 37813.88 2560.80 14338.22 89205.06 4460.36 B4744.60 23277 .56 25820 | 471198 | 28248.35 | 15250.62 50358.34 33.33
22 _|Tirupati 81649.20 2203216 87.94 5611577 15988507 799430 151880.77 39727 84 1435.05 3Te8 32 4455590 546,84 106732.50 28,60
23 |Visakhapatnam 8503.85 3256.51 847 BD 1076.53 13684 69 684,40 1300028 2878 .85 50.52 2407 96 5337.18 3184.22 7077.33 41.05
|24 |Vizianagaram 30432 B6 48264 79 4077.50 45023 58 128698 82 B435.44 122263.28 26120.16 131.52 2030.93 | 28290.80 4185.77 94569.55 23,14
25 |West Godavari 12605.49 23343 .68 235.38 24001.68 60186.21 3009.35 5§7176.86 573447 101.52 447.04 6282 88 1118.18 50222 81 10.99
26 |Y.5.R Kadapa 5454218 23120.53 539.58 28810.11 107012.40 535079 101661.60 20760.06 3080.31 426408 34414.49 4264 05 HAAGS. G4 33.85
[ Totai(Ham) B96607.65 | 99425456 | B4840.85 | 80809240 | 278379556 | 139035.99 | 2644501.24 | 643741.06 | 14306.96 | 89786.25 | 7478355 | 124661.92 | 1908865.70 28.30
Total(Bcm) 897 9.94 0.85 B.08 27.83 1.39 26.45 6.44 0.14 0.80 748 128 19.09 28.30
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD

& GR

Central Ground Water Authority
CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 110016

_E-mail: cgwa@nic.in

(Urgent)

No. CGWA-22/2/2024-CGWA - £76 Dated

To,
he Commissioner,
PR & RD & Administrator, APWALTA
D. No. 12-47, PVS Empire, Pathuru Road,
Besides Reliance Digitals, Tadepalli,
Guntur District, Andhra Pradesh - 522501

DEC M

Sub: Direction under section 5 of Environment (Protection), Act 1986 to provide
information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level

in India will reduce to low by 2025”.
Sir,

Original Application No. 694/2023 on the basis of the news
dated 26.10.2023 titled “UN predicts Groundwater level in

Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred

item published in Hindustan Times
India will reduce to low by 2025

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central

Ground Water Authority (CGWA) regarding action being

taken related to illegal bore wells

constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them o enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Andhra Pradesh is
being regulated & controlled by Ground Water Department, Govt. of Andhra Pradesh, hence.

following information be furnished by 20" Dec. 2024:

reported

Name [No. of cases for illegal Action taken thereto

of  lextraction by  Housing | No.ofbore | Penalty (in Rs.) Environmental

State/ [Complexes, Industrial Units, | wells sealed Compensation (in Rs.)

UT  |Commercial establishments imposed |recovered [imposed [recovered
land several other entities

Contd on page 2
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It is also noticed that, State of Andhra Pradesh has not incorporated provision of
Environmental Compensation in their guidelines. However, as per MolJS notified guidelines,
wherever States/s UTs have come out with their own groundwater abstraction guidelines,
which are inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will

prevail.

Now, therefore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number 8.0. 38 (E) dated 14™ January, 1997, the

Authority issues the following direction:
DIRECTIONS

|. Enforce and monitor the Groundwater drawal in the State of Andhra Pradesh and an
action taken report on the illegal borewells in the above mentioned format be provided to

this Authority latest by 20" Dec. 2024,

2. Environmental Compensation (EC) as per MoJS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is bre:inLgn incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20" Dec. 2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

bt i
(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

. The Chicf Secreatry, Government of Andhra Pradesh, 1st Block, lst Floor, Interim
Government Complex, A.P secretariat office, velagapudi-522503, for information and

immediate action.
2. The Regional Director, CGWB,SR, 3-6-291, GSI Post; Bandlaguda Hyderabad

Telangana-500068, to expedite the matter on priority.

P 1 |
(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

T Ministry of Jal Shakti

B o Department of Water Resources, RD
ST T ALY AT ST I HTE 5 OR

FEramT Central Ground Water Authority
FENg e STIRHTT CSMRS Campus Olaf Palme, Road,

Sec.-3, Hauz Khas, R.K. Puram,
New Delhi — 110016
. E-mail: cgwa@nic.in

No. CGWA=22/2/2024-CGWA - §7 7 Dated § + (1.1 9794
TD, ot e PP
The Commissioner,

Government of Chandigarh
Municipal Cooperation, Sector-17,
Chandigarh

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 20257,

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial cstablishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the UT of Chandigarh is being
regulated & controlled by the Municipal Corporation, Chandigarh, hence, following information
be furnished by 20" Dec 2024:

Name[No. of cases for illegal Action taken thereto
of |extraction by Housing [ No. of bore Penalty (in Rs.) Environmental
State /|Complexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT  |Commercial establishments imposed [recovered |imposed  [recovered
and several other entities
reported

Contd on page 2
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It is also noticed that, UT of Chandigarh has not incorporated provision of
Environmental Compensation in their guidelines. However, as per MolS notified guidelines,
wherever States/s UTs have come out with their own groundwater abstraction guidelines,
which are inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will

prevail.

R o

n 5 of the Environment
Government of India in
14™ January, 1997, the

Now, therefore, in exercise of the power conferred under Sectio

(Protection) Act, 1986 read with the paragraph 2 of the notification of
the Ministry of Environment and Forest number S.0. 38 (E) dated
Authority issues the following direction:

DIRECTIONS

|. Enforce and monitor the Groundwater drawal in the UT of Chandigarh and an action
taken report on the illegal borewells in the above mentioned format be provided to this

Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

I. The Secretary, 2nd Floor, Chandigarh Secretariat, Sector 9, Chandigarh, for information

and immediate action.

2. The Regional Director, CGWB, Bhujal Bhawan, Sector-27A, Chandigarh-160019 to
expedite the matter on priority.
S . Y-

(Dr. S.K. Ambast)
Chairman, CGWA

—
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD
& GR _
Central Ground Water Authority
CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 110016

. E-mail: cgwa@nic.in

No. CGWA-2
To,

he Director (Environment),

Government of NCT of Delhi,

(Urgent)

024-CGWA - $78

Environment Department, 6" Level, C-Wing,

IP Estate, Delhi Secretariat,
Delhi-110002

Dated ]

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,

Hon’ble National Green Tribunal, Principal Bench,

Original Application No.
dated 26.10.2023 titled

694/2023 on the basis of the news
N predicts Groundwater level in India will reduce to low by 20237

New Delhi registered above referred

item published in Hindustan Times

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central

Ground Water Authority (CGWA) re

garding action being taken related to illegal bore wells

constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CG WA to

various State Governments and Union Territories direc

ting them to enforce and monitor the

groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & dev
regulated & controlled by the Delhi Jal Board, NCT

furnished by 20" Dec 2024:

clopment in the NCT of Delhi is being
of Delhi, hence, following information be

Name [No. of cases for illegal
of  [extraction by  Housing
State /{Complexes, Industrial Units,
UT |Commercial establishments
and several other entities
reported

Action taken thereto

No. of bore
wells sealed

Penalty (in Rs.)

Environmental
Compensation (in Rs.)

imposed

recovered [imposed  [recovered

Contd on page 2
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It is also noticed that, NCT of Delhi has not incorporated provision of Environmental
Compensation in their guidelines. However, as per MoJS notified guidelines, wherever States/s

UTs have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail.

Now. therefore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14™ January, 1997, the

Authority issues the following direction:

DIRECTIONS

I. Enforce and monitor the Groundwater drawal in the NCT of Delhi and an action taken
report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CG WA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

I. The Chief Secretary, Government of NCT of Delhi, 3rd Delhi Secretariat, 1P Estate, New
Delhi, Delhi-110002, for information and immediate action.
2. The Regional Director, CGWB, SUO, New Delhi to expedite the matter on priority.

S

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

IR Ministry of Jal Shakti

wie — Department of Water Resources, RD
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Ll Central Ground Water Authority

FE v WIRFHTT CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 11001¢
- E-mail: cgwa@nic.in

£. A% cgwa@nic.in

(Urgent)
No. CGWA-221312024-CGWA - $79 Dated

To,

Chief Engineer,
Water Resource Department,

Sichai Bhawan,
Near Police Station,
Porvorim, Goa-403501,

Sub: Dircction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred

Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025”
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Goa is being regulated
& controlled by the Water Resource Department, Goa, hence, following information be

furnished by 20" Dec 2024:
Name [No. of cases for illegal Action taken thereto
of lextraction by  Housingl No.ofbore | Penalty (in Rs.) Environmental
State /|(Complexes, Industrial Units, wells sealed Compensation (in Rs.)
UT  |Commercial eslablishm.er.ns imposed |recovered |imposed  frecovered
and several other entitics
reported

Contd on page 2
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not incorporated provision of Environmental
r MoJS notified guidelines, wherever States/s
dwater abstraction guidelines, which are
isions of CGWA guidelines will prevail.

It is also noticed that, State of Goa has
Compensation in their guidelines. However, as pc
UTs have come out with their own groun
inconsistent with the CGWA guidelines, the prov

ower conferred under Section 5 of the Environment
h 2 of the notification of Government of India in
14® January, 1997, the

Now. therefore, in exercise of the p

(Protection) Act, 1986 read with the paragrap
the Ministry of Environment and Forest number S.0. 38 (E) dated

Authority issues the following direction:
DIRECTIONS

|. Enforce and monitor the Groundwater drawal in the State of Goa and an action taken
report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

3 Environmental Compensation (EC) as per MoJS guidelines be imposed on the

illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial

establishments and several other entities, till the time EC provision is being incorporated

in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon'ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

W 1
(Dr. S.K. Ambast)
Chairman, CGWA

Copyto:

|. The Chief Secrctary, Government of Goa Secretariat, Porvorim, Bardez- 403521 for
information and immediate action.
2. The Regional Director, CGWB, SWR, 7th Cross, 27th Main, HSR layout; Sector-1,

Bengaluru Urban, Karnataka -560102 to expedite the matter on priority.

_——-"‘"’g& —
(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

; Ministry of Jal Shakti
o i Sl A Department of Water Resources, RD
o wTe A R Sl AT AT & GR
e S Central Ground Water Authority
H1 TR CSMRS Campus Olaf Palme, Road,
CSMRS #wa, s T arf, #.-3, Sec.-3, Hauz Khas, RK. Puram,
3 3 hi— 110016
doram, @<, . T New Qel 07
£. s cgwa@nic.in _E-mail: cgwa@nicin
(Urgent) :
No. CGWA-22/2{2024-CGWA - &850 Dated E LA ‘14
To,
e Chairperson,
Haryana Water Resources Authority,
Government of Haryana,
Rear Building, 3 Floor, HSVP, Sector-6, Panchkula,
Haryana-134108
Sub: Direction under scction 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.
READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.
Sir,

Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred

Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce 10 Jlow by 20257
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein lHon'ble Tribunal asked Central

Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Haryana is being

regulated & controlled by the Haryana Water Resources Authority, Haryana, hence, following

information be furnished by 20" Dec 2024:

Name|No. of cases for illegal Action taken thercto ceull
of  lextraction by  Housing | No. of bore Penalty (in Rs.) Environmental
State /|Complexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT  |Commercial establishments imposed |recovered [imposed  [recovered
and several other entities
reported

Contd on page 2



2462 963

160836/2024/0/0 ADMINISTRATOR(CGWA) @

2=

It is also noticed that, State of Haryana has not incorporated provision of Environmental
Compensation in their guidelines. However, as per MolS notified guidelines, wherever States/s
UTs have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail.

Now. therefore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14" January, 1997, the
Authority issues the following direction:

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the State of Haryana and an action taken
report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

Environmental Compensation (EC) as per MoJS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

!-J

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section S of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

| The Chief Sccretary, 4th Floor, Haryana Civil Secretariat, Sector-1, Chandigarh, for

information and immediate action.
2. The Regional Director, CGWB, NWR, Bhujal Bhawan, Sector-27A, Chandigarh-160019

to expedite the matter on priority.
| e

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

T Ministry of Jal Shakti

i — Department of Water Resources, RD
s deTaAAdt fAEw T T OHTET & GR

Faramar Central Ground Water Authority
et e SR GSMRS Campus Olaf Palme, Road,

Sec.-3, Hauz Khas, R.K. Puram,
New Delhi— 110016
. E-mail: cgwa@nic.in

CSMRS ¥v&, @rars wred #md, &.-3,
o, o, . T, AE fRw-16
£. A, cgwa@nic.in

No. CGWA-22/2/2024-CGWA - &8/ Dated
To,
e Engineer-in-Chief, Jal Shakti Vibhag,
Government of Himachal Pradesh,

Jal Shakti Bhawan
Shimla-171005

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 20257
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issucd by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Himachal Pradesh is
being regulated & controlled by The Jal Shakti Vibhag, Himachal Pradesh, hence, following

information be furnished by 20" Dec 2024:

Name|[No. of cases for illegal Action taken thereto
of lextraction by  Housing | No.ofbore | Penalty (in Rs.) Environmental
State /Complexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT  [Commercial establishments imposed |recovered [imposed |recovered
and several other entities
reported

Contd on page 2
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&

Now. therefore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14™ January, 1997, the

Authority issues the following direction:

2=

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the State of Himachal Pradesh and an
action taken report on the illegal borewells in the above mentioned format be provided to
this Authority latest by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy lo:

|. The Chief Secretary, Government of Himachal Pradesh, Department of Personnel, H.P.
Secretariat, Shimla-171002, for information and immediate action.

2. The Regional Director, CGWB, NHR, Dove Cottage, Ram Nagar, near Post Office:
Dharmshala, Kangra- 176215 to expedite the matter on priority.

—P”ed —
(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

AT §THIT 5 :

o 91f3F HATeE lgmistry of JalfS&aF:tl - =
W& HETg A9 fAwnr s My soar &eé);ﬂment of Water Resources,
feraa Central Ground Water Authority
%Wﬂﬁw CSMRS Campus Qlaf Palme, Road,

CSMRS #uww, s wr= #rf, . -3, Sec.-3, Hauz Khas, R K. Puram,
e, K. F. g, 9% feeedl-16 New Delhi — 110016
£- AW cgwa@nic.in E-mail: cgwa@nic.in

(Urgent) i P

No. CGWA-22/2/2024-CGWA - §&.2 Dated ! . ¥4
To,
he Chairperson, Jammu & Kashmir Water Resources Regulatory Authority,

Government of Jammu & Kashmir,
Ashok Nagar, Satwari,
Jammu-180004

Sub: Direction under section 5 of Environment (Protection), Act 1986 to provide
information to Central Groundwater Authority, New Delhi,

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,

Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Jammu & Kashmir is
being regulated & controlled by the Jammu & Kashmir Water Resources Regulatory Authority.,
hence, following information be furnished by 20™ Dec 2024:

IName [No. of cases for illegal Action taken thereto
of  [extraction by  Housing | No. of bore Penalty (in Rs.) Environmental
State IComplcxcs, Industrial Units, | wells sealed Compensation (in Rs.)
UT  [Commercial establishments imposed |recovered [imposed [recovered
and several other entities
reported

Contd on page 2
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[t is also noticed that, State of Jammu & Kashmir has not incorporated provision of
Environmental Compensation in their guidelines. However, as per MoJS notified guidelines,
wherever States/s UTs have come out with their own groundwater abstraction guidelines,
h are inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will

160836/2024/0/0 ADMINISTRATOR(CGWA)

3=

whic
prevail.

Now. thercfore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14" January, 1997, the

Authority issues the following direction:

DIRECTIONS

I. Enforce and monitor the Groundwater drawal in the State of Jammu & Kashmir and an
action taken report on the illegal borewells in the above mentioned format be provided to
this Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MoJS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copyto:
1. The Chief Secretary, R. No. 2/7, 2nd, Floor Main Building, Civil Secretariat, Jammu

180001, for information and immediate action.
2. The Regional Director, CGWB, NWHR, 298/299, Shastri Nagar, J&K-180004 to

expedite the matter on priority.
_nd

(Dr. S.K. Ambast)
Chairman, CGWA




2467 968

160836/2024/0/0 ADMINISTRATOR(CGWA)

Government of India

o T g Ministry of Jal Shakti

ki : - Department of Water Resources, RD

s dETge,AS AT S I HE & GR

Frwm Central Ground Water Authority

¥ o SRS CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

CSMRS %wa, @s wres @i, &.-3,
Heram, WX, F. T, 7% fawetl-16
£. A9 cgwa@nic.in

(Urgent)

No. CGWA- 024-CGWA - 63 Dated
To,
he Director, Ground Water Directorate,

Government of Karnataka,
2! Floor, KSFC Bhawan,
#1/1, Thimmiah Road,
Bengaluru-560052

New Delhi — 110016
E-mail: cgwa@nic.in

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,

Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 20257

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issucd by CGWA to
various State Governments and Union® Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Karnataka is being
regulated & controlled by the Ground Water Directorate, hence, following information be
furnished by 20" Dec 2024:

Name|No. of cases for illegal Action taken thercto
bf  lextraction by  Housing | No.ofbore | Penalty (in Rs.) Environmental
State /[Complexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT  |[Commercial establishments imposed |recovered [imposed [recovered
and several other entities
reported

Contd on page 2
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State of Karnataka has not incorporated provision of
tinvironmental Compensation in their guidelines. However, as per MolS notified guidelines,
UTs have come out with their own groundwater abstraction guidelines,
WA guidelines, the provisions of CGWA guidelines will

160836/2024/0/0 ADMINISTRATOR(CGWA)

by
It is also noticed that,

wherever States/s
which are inconsistent with the CG

prevail.
Now, therefore, in exercise of the power conferred under Section 5 of the Environment

(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14" January, 1997, the

Authority issues the following direction:
DIRECTIONS

I. Enforce and monitor the Groundwater drawal in the State of Karnataka and an action
taken report on the illegal borewells in the above mentioned format be provided to this

Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MoJS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

;
(Dr. ;S:Eé Ambast)

Chairman, CGWA

Copy o :

. The Chief Secretary, Room No. 320, 3rd floor, vidhanasoudha, Bengaluru -560001, for

information and immediate action.
2. The Regional Director, CGWB, SWR, 7th Cross, 27th Main, HSR layout; Sector-1,

Bengaluru Urban, Karnataka -560102 to expedite the matter on priority.

.--"’"-"M pa—
(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

o HATHE Ministry of Jal Shakti

picio T Department of Water Resources, RD
s g, ARy DA S T HTET . GR

faam Central Ground Water Authority
¥ et qTTEFr CSMRS Campus Olaf Palme, Road,

Sec.-3, Hauz Khas, R.K. Puram,
New Delhi = 110015
- E-mail: cgwa@nic.in

CSMRS #u¥, arers wTen A, d.-3,
W, . F. TH, % fewell-16
£. A7 cgwa@nic.in

(Urgent)
No. CGWA-22/2/2024-CGWA - S &4 Dated "
To,

The Secretary, Water Resource Department,

Government of Kerala,
Room No. 393, 1* Floor, Main Block, Secretariat,

Thiruvanthapuram-695001

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025".

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce (o low by 20257

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon'ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells. '

Since the ground water management & development in the state of Kerala is being
regulated & controlled by the Water Resource Department, Kerala, hence, following information
be furnished by 20™ Dec 2024:

Name [No. of cases for illegal Action taken thereto
of  lextraction by  Housing | No.of bore | Penalty (inRs.) Environmental
State /|[Complexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT |Commercial ecstablishments imposed [recovered [imposed recovered
and several other entities
reported

Contd on page 2
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It is also noticed that, State of Kerala has not incorporated provision of Environmental
Compensation in their guidelines. Iowever, as per MoJS notified guidelines, wherever States/s
UTs have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail.

160836/2024/0/0 ADMINISTRATOR(CGWA)

-2-

ferred under Section 5 of the Environment
the notification of Government of India in
4" January, 1997, the

Now, therefore, in exercise of the power con
(Protection) Act, 1986 read with the paragraph 2 of
the Ministry of Environment and lorest number S.0. 38 (E) dated 1
Authority issues the following direction:

DIRECTIONS

I Enforce and monitor the Groundwater drawal in the Statc of Kerala and an action taken
report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

(]

Non-submission of the report will be treated as contempt of Hon'ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section § of Environment (Protection) Act, 1986.

Yours faithfully

—

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

. The Chief Secretary, Government Secretariat, Government of Kerala,
Thiruvananthapuram, Kerala, Pin-695001., for information and immediate action.

2. The Regional Director, CGWB, Kerala Region, Kedaram, Kesavadasapuram,
Thiruvanthapuram-695004 to expedite the matter on priority.

_—"_u —
(Dr. S.K. Ambast)
Chairman, CGWA



2471

160836/2024/0/o ADMINISTRATOR(CGWA)

-

daw, W, . T
£ A cgwa@nic.in

Q)

Government of India

s T 5 Ministry of Jal Shakti

Wwﬁﬁ o4 : Department of Water Resources, RD
S dqrad,AdT R T A qET % GR

e T Central Ground Water Authority
Fy e ST N CSMRS Campus Olaf Palme, Road,
CSMRS #w«, #r€Ts ed ek _Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 110016
E-mail: cgwa@nic.in

No. CGWA-22/2/2024-CGWA - § 85 Dated
To,
¢ Commissioner Secretary (PHE/I&FC),

Civil Seeretariat,
Leh- Ladakha-194101

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater le vel
in India will reduce to low by 2025”7,

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025"
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the UT of Ladakh is being
regulated & controlled by The Water Resource Department, hence, following information be
furnished by 20" Dec 2024:

Name [No. of cases for illegal Action taken thereto
of lextraction by  Housing | No. of bore Penalty (in Rs.) Environmental
State IComplexe.s. Industrial Units, | wells sealed Compensation (in Rs.)
UT  (Commercial establishments imposed |recovered [imposed  |recovercd
and several other entities
reported

Contd on page 2
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2.

It is also noticed that, UT of Ladakh has not incorporated provision of Environmental
Compensation in their guidelines. However, as per MoJS notified guidelines, wherever States/s
UTs have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail.

wer conferred under Section 5 of the Environment
h 2 of the notification of Government of India in
ber S.0. 38 (E) dated 14™ January, 1997, the

Now. thercfore, in exercise of the po
(Protection) Act, 1986 read with the paragrap
the Ministry of Environment and Forest num
Authority issues the following direction:

DIRECTIONS

|. Enforce and monitor the Groundwater drawal in the UT of Ladakh and an action taken
report on the illegal borewells in the above mentioned format be provided to this

Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MoJS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon'ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to @

|. The Chief Secretary, Commissioner Secretary, Jal Shakti Department, Civil Secratraite,
Leh Ladakh-194101 for information and immediate action.

2. The Regional Director, The Regional Director, CGWB, NWHR, 298/299, Shastri Nagar,
1&K-180004 to expedite the matter on priority.
—— SJ S

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

- 1T Ministry of Jal Shakti

i Department of Water Resources, RD

s dETHe ALY fAET ST T A % OR

fepamar Central Ground Water Authority

T el SRS CSMRS Campus Olaf Paime, Road.
Sec.-3, Hauz Khas, RK. Puram,

CSMRS ¥yw, @€rs Ted Hrt, &.-3,
Aeam, a<. F. T, 7% fawel-16
£. A9 cgwa@nic.in

. New Delhi - 110016
E-mail: cgwa@nic.in

(Urgent)
No. CGWA-22/2/2024-CGWA - §. 5Fé Dated
To,

Cretary, Government of Lakashadweep,
1** Floor, Collector’s Block,

Secretariat, Kavaratti,
Lakshadweep-682555

Sub: Direction under section S of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 20257,

Sir,
Hon'ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level.in_India will reduce to low by 2025
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and scveral
other entities. The information was also sought with regard to the directions issued by CGWA 10
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the UT of Lakshadweep is being
regulated & controlled by the UT of Lakshadweep, hence, following information be furnished by

20" Dec 2024: :
Name|[No. of cases for illegal Action taken thereto l
of lextraction by  Housingl No.ofbore | Penalty (in Rs.) Environmental
State //lComplexes, Industrial Units, wells sealed Compensation (in Rs.)
UT |[Commercial ~establishments imposed |recovered [imposed  recovered
and several other entities
reported

Contd on page 2



2474 975

160836/2024/0/0 ADMINISTRATOR(CGWA) @ ;

aDs

UT of Lakshadweep has not incorporated provision of
idelines. However, as per MoJS notified guidelines,
h their own groundwater abstraction guidelines,
lines, the provisions of CGWA guidelines will

It is also noticed that,
[:nvironmental Compensation in their gu
wherever States/s UTs have come out wit
which are inconsistent with the CGWA guide

prevail.
f the power conferred under Section 3 of the Environment

(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 4™ January, 1997, the

Authority issues the following direction:

Now, therefore, in exercise 0

DIRECTIONS

| Enforee and monitor the Groundwater drawal in the UT of Lakshadweep and an action
taken report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
ostablishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

Cighudbed

(Dr. S.K. Ambast)
Chairman, CGWA

—_—

Copy to:

pment Commissioner, Government of

1. The Chief Secretary, District collector and Develo
for

Lakshadweep, Collector’s Block, Secretariat, Kavaratti, Lakshadweep-682553,

information and immediate action.
2. The Regional Director, CGWB, Kerala Region, Kedaram, Kesavadasapuram,

Thiruvanthapuram-695004 to expedite the matter on priority.

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD

& GR

Central Ground Water Authority
CSMRS Campus Olaf Paime, Road,
Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 110016

_E-mail: cgwa@nic.in

(Urgent)
No. CGWA-22/3/2024-CGWA - S€F
To,
¢ Member Secretary,
Puducherry Ground Water Authority,
Government of Puducherry,

No.15, I1I Cross (Extn), mariamman Nagar,
Karamanikuppam, Puducherry-605004

Sub: Direction under section 5 of Environment (Protection),

Dated

Act 1986 to

provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater le vel

in India will reduce to low by 2025”.
Sir,

Original Application
dated 26.10.2023 titled

lHon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
No. 694/2023 on the basis of the news item published in Hindustan Timcs
“UN predicts Groundwater level in India will reduce to low by 2025”

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, [ndustrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the UT of Pondicherry is being
regulated & controlled by The Pondicherry Groundwater Authority, hence, following
information be furnished by 20" Dec 2024:

Name|No. of cases for illegal Action taken therelo
of |extraction by  Housing No.ofbore | Penalty (in Rs.) Environmental
Sl:ﬂ‘te Complexels, Industrial Units,| wells sealed Compensation (in Rs.)
UT  |Commercial ~establishments imposed |recovered [imposed [recovered
and several other entities
reported

Contd on page 2
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UT of Pondicherry has not incorporated provision of
delines. However, as per MolS notified guidelines,
th their own groundwater abstraction guidelines,
the provisions of CGWA guidelines will

it is also noticed that,
I:nvironmental Compensation in their gui
wherever States/s UTs have come out wi
which are inconsistent with the CGWA guidelines,

prevail.

Now, therefore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14" January, 1997, the

Authority issues the following direction:

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the UT of Puducherry and an action
taken report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

be treated as contempt of Hon’ble Tribunal’s order as

Non-submission of the report will
CGWA and shall construed as contravention

well as non-compliance to the directions issued by
of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

. The Chief Secretary, Main Building, Chief Secretariat, Puducherry-605001, for

information and immediate action.
2. The Regional Director, CGWB, SECR, E-Wing, G-Block, Rajaji Bhavan, CGO Complex

Besant Nagar, Chennai, Tamil Nadu-600090 to expedite the matter on priority.

S . (P

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

oFF AT Ministry of Jal Shakti

o : : Department of Water Resources, RD
s dqra,AE e ST AN aTE 4 OR

fa Central Ground Water Authority
EeE CCRIPEI CSMRS Campus Olaf Palme, Road,

Sec.-3, Hauz Khas, R.K. Puram,
- New Delhi — 110016
E-mail: cgwa@nic.in

CSMRS #ww, @ et ¥, &.-3,
dwaw, @, ¥ . ow, 14 faedl-16
£. A9 cgwa@nic.in

(Urgent)
No. CGWA-22/2/2024-CGWA - €8 Dated
To,
he Secretary,
Punjab Water Regulation and Development Authority (PWRDA),
Government of Punjab, S.C. O No. 149-152)3™ Floor),
Sector-17-C, Chandigarh-160017

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,

Hon'ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Punjab is being
regulated & controlled by the Punjab Water Regulation and Development Authority. hence,
following information be furnished by 20" Dec 2024:

Name|[No. of cases for illegal Action taken thereto
of [lextraction by  Housing | No. of bore Penalty (in Rs.) Environmental
State /|Complexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT  |Commercial establishments imposed [recovered [imposed  [recovered
and several other entities
reported

Contd an page 2
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2.

ab has not incorporated provision of Environmental
as per MoJS notified guidelines, wherever States/s
dwater abstraction guidelines, which are
GWA guidelines will prevail.

It is also noticed that, State of Punj
Compensation in their guidelines. However,
UTs have come out with their own groun
inconsistent with the CGWA guidelines, the provisions of C

Now, therefore, in exercise of the power conferred under Section 5 of the Environment
(Protection) Act, 1986 read with the paragraph 2 of the nofification of Government of India in
the Ministry of Environment and Forest number S.0. 38 (E) dated 14" January, 1997, the

Authority issues the following direction:

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the State of Punjab and an action taken
report on the illegal borewells in the above mentioned format be provided to this

Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon'ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

|. The Chief Secretary, Govt. of Punjab, 6th Floor, Punjab Civil Secretariat, Sector-1,

Chandigarh. for information and immediate action.
2. The Regional Director, CGWB, NWR, Bhujal Bhawan, Sector-27A, Chandigarh-160019

to expedite the matter on priority.

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD

& GR 2
Central Ground Water Authority
CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 11001¢

. E-mail: cgwa@nic.in

(Urgent)
No. CGWA-22/2/2024-CGWA - 5§89 Dated 4
To, '
he Chief Engineer,
Government of Tamil Nadu,
Public Works Department, Water Resources Department,
State Ground Water & Surface
Water Resources Data Center, Taramani,
Chennai-600113
Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.
READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.
Sir,

Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce (o low by 2025"
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of T amilnadu is being
regulated & controlled by The Public Works Department, Water Resources Department, hence,
following information be furnished by 20" Dec 2024:
Name |No. of cases for illegal
of lextraction by  Housing
State /{Complexes, Industrial Units,
Ul |Commercial establishments
and several other entities
reported

e

Action taken thereto
Penalty (in Rs.)

Environmental
Compensation (in Rs.)
imposed

No. of bore

wells sealed

imposed [recovered recovered

Contd on page 2
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5 =

State of Tamilnadu has not incorporated provision of
elines. However, as per MolS notified guidelines,
their own groundwater abstraction guidelincs,
the provisions of CGWA guidelines will

It is also noticed that,

Environmental Compensation in their guid
wherever States/s UTs have come out with
which are inconsistent with the CGWA guidelines,

prevail.

ower conferred under Section 5 of the Environment
of the notification of Government of India in
S.0. 38 (E) dated 14" January, 1997, the

Now, thercfore, in exercise of the p
(Protection) Act, 1986 read with the paragraph 2
the Ministry of Environment and Forest number
Authority issues the following direction:

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the State of Tamilnadu and an action
taken report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

2

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

-—

bl

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

I. The Chief Secretary, Govt. of Tamilnadu, Shankar Rd, Fort St George, Tamil Nadu-
600009, for information and immediate action.
The Regional Director, CGWB, SECR, E-Wing, G-Block, Rajaji Bhavan, CGO Complex

2.
Besant Nagar, Chennai, Tamil Nadu-600090 to expedite the matter on priority.

—

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD
& GR

Central Ground Water Authority
CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

New Delhi — 110016

_E-mail: cgwa@nic.in
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(Urgent) ] : o
No. CGWA-22/2/2074-CGWA - §90 Dated LN

To,

he Commissioner, Government of Telangana

PR & RD & Administrator, TSWALTA,

Panchayath Raj Building, Urdu Hall Lane, Himayath Nagar,
Hyderabad-500029

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 20257,

Sir,
Hon'ble National Green Tribunal, Principal Bench, New Delhi registered above referred

Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Telangana is being
regulated & controlled by the Punchayati Raj & Rural Department, Telangana hence, following
information be furnished by 20* Dec 2024:

Name|No. of cases for illegal Action taken thereto
of  lextraction by  Housing | No. of bore Penalty (in Rs.) Environmental
Slf.ilc /|(Complexes, lndustrilal Units, | wells sealed Compensation (in Rs.)
UT  |Commercial ~establishments imposed |recovered |imposed  frecovered
and several other entities
reported

Contd on page 2
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.,

ver conferred under Section 5 of the Environment

Now. therefore, in exercise of the pov met
(Protection) Act, 1986 read with the paragraph 2 of the notification of Government of India in

the Ministry of Environment and Forest number S.0. 38 (E) dated 14™ January, 1997, the
Authority issues the following direction:

DIRECTIONS

|. Enforce and monitor the Groundwater drawal in the State of Telangana and an action
taken report on the illegal borewells in the above mentioned format be provided to this

Authority latest by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention
of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

Clolubett

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to:

1. The Chief Secretary, 5th Floor, Burgula Rama Krishna Rao Bhavan, NH 44, Hill Fort,
Adarsh Nagar, Hyderabad, Telangana 5000063, for information and immediate action.
2. The Regional Director, CGWB, SR, 3-6-291, GSI Post; Bandlaguda Hyderabad
Telangana-500068.to expedite the matter on priority.
P S

(Dr. S.K. Ambast)
Chairman, CGWA

983
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A& Government of India

i< HATAE Ministry of Jal Shakti

i e Department of Water Resources, RD

s dTEe,Aa R i qEw % GR

T Central Ground Water Authority
Ftr et e CSMRS Campus Olaf Palme, Road,
Sec.-3, Hauz Khas, R.K. Puram,

CSMRS %uw, €T qed A, &.-3,

doram, W, F . T, 7% fRwefi-16 New Delhi — 110015

_ E-mail: cgwa@nic.in

£. A9 cowa@nic.in
(Urgent) . AT
No. CGWA-22/2/2024-CGWA - §91 Dated | 1 Ul
To,
e Director (UPGWD)
Government of Uttar Pradesh.
101, Lok Bhawan, U.P. Civil Secretariat, Vidhan Sabha Marg,
Lucknow-226001
Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.
READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.
Sir,

Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 2025”
wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Uttar Pradesh is being
regulated & controlled by the Groundwater Department, Uttar Pradesh, hence, [(ollowing
information be furnished by 20" Dec 2024:

Name [No. of cases for illegal Action taken thereto
of  lextraction by  Housing | No.ofbore | Penalty (in Rs.) Environmental
St—ate /\IComplexes, Industrial Units, | wells sealed Compensation (in Rs.)
UT  |Commercial establishments imposed |recovered [imposed |recovered
and several other entities
reported

Contd on page 2
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It is also noticed that, State of Uttar Pradesh has not incorporated provision of
guidelines. However, as per MoJS notified guidelines,
t with their own groundwater abstraction guidelines,
the provisions of CGWA guidelines will

Environmental Compensation in their
wherever States/s UTs have come ou
which are inconsistent with the CGWA guidelines,

prevail.
the power conferred under Section 5 of the Environment

aragraph 2 of the notification of Government of India in
dated 14" January, 1997, the

Now. therefore, in exercise of

(Protection) Act, 1986 read with the p
the Ministry of Environment and Forest number S.0. 38 (E)

Authority issues the following direction:

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the State of Uttar Pradesh and an action
taken report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

2. Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entitics, till the time EC provision is being incorporated
in the SGWA guidelines. Compliance report be forwarded to CGWA by 20/12/2024.

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as
well as non-compliance to the directions issued by CGWA and shall construed as contravention

of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

—_—

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to :

|. The Chief Secretary, Government of Uttar Pradesh, 101, Lok Bhawan, U.P. Civil
Secretariat, Vidhan Sabha Marg, Lucknow-226001, for information and immediate
action.

2. The Regional Director, CGWB, NR, Bhujal Bhavan, Sector-B. Sitapur Road Yojna; Ram
Ram Bank Chauraha, Lucknow, Uttar Pradesh-226021 to expedite the matter on priority.

(Dr. S.K. Ambast)
Chairman, CGWA
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Government of India
Ministry of Jal Shakti
Department of Water Resources, RD
& GR
Central Ground Water Authority
CSMRS Campus Olaf Paime, Road,
Sec.-3, Hauz Khas, R K. Puram,

- New Delhi — 110016
E-mail: cgwa@nic.in

§- A= cgwa@nic.in

No. CGWA-22/2/2024-CGWA - §92 Dated $
To,
he Director, SWID, Government of West Bengal,
Nirman Bhawan, 1% Floor, Salt Lake, Sector-II1,

Kolkata-700091

Sub: Direction under section 5 of Environment (Protection), Act 1986 to
provide information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred
Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce 1o low by 2025"

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central
Ground Water Authority (CGWA) regarding action being taken related to illegal bore wells
constructed by Housing Complexes, industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA to
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of West Bengal is being
regulated & controlled by The State Water Investigation Directorate, West Bengal hence,
following information be furnished by 20" Dec 2024:

Name [No. of cases for illegal Action taken thereto
of  lextraction by  Housingl No.of bore | Penalty (in Rs.) Environmental
State /(Complexes, Industrial Units,| wells sealed Compensation (in Rs.)|
UT  |Commercial ~establishments imposed [recovered |imposed  [recovered
and scveral other entities
reported

Contd on page 2



2486 o7

160836/2024/0/0 ADMINISTRATOR(CGWA) g
|
-

-2~

West Bengal has not incorporated provision of
lines. However, as per MoJS notified guidelines,
wn groundwater abstraction guidelines,
the provisions of CGWA guidelines will

It is also noticed that, State of
Environmental Compensation in their guide
wherever States/s UTs have come out with their o
which are inconsistent with the CGWA guidelines,

prevail.
ise of the power conferred under Section 5 of the Environment

2 of the notification of Government of India in
ber S.0. 38 (E) dated 14™ January, 1997, the

Now, therefore, in exerc
(Protection) Act, 1986 read with the paragraph
the Ministry of Environment and Forest num
Authority issues the following direction:

DIRECTIONS

| Enforce and monitor the Groundwater drawal in the State of West Bengal and an action
taken report on the illegal borewells in the above mentioned format be provided to this
Authority latest by 20/12/2024.

Environmental Compensation (EC) as per MolS guidelines be imposed on the
illegal groundwater withdrawal by Housing Complexes, Industrial Units, Commercial
establishments and several other entities, till the time EC provision is being incorporated
in the SGWA guidclines. Compliance report be forwarded to CGWA by 20/12/2024.

[

report will be treated as contempt of Hon’ble Tribunal’s order as

Non-submission of the
all construed as contravention

well as non-compliance to the directions issued by CGWA and sh
of Section 5 of Environment (Protection) Act, 1986.

Yours faithfully

(Dr. S.K. Ambast)
Chairman, CGWA

Copy to :

1. The Chief Sccretary, State of West Bengal, Nabanna 13" floor, 325, Sarat Chatterjce

road, Shibpur, hawra-711102 for information and immediate action.
2. The Regional Director, CGWB. ER, Bhujalika CP Block-6; Sector-V, Bidhan Nagar;

Kolkata-700091 to expedite the matter on priority.
_-Qd—

(Dr. S.K. Ambast)
Chairman, CGWA
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GOVERNMENT OF TAMIL NADU

WATER RESOURCES DEPARTMENT ‘& §
@

Kurothi Maargazhi
Thiruvalluvar Aandu 2055

From To

Er.T.Thamizhselvi, M.E Central Ground Water Authority,
Chief Engineer, WRD, Government of India,

State Ground & Surface Water Ministry of Jal Shakti,
Resources Data Centre, Department of Water resources,
Tharamani, Chennai - 600 113. RD & GR

Phone : 91-44-22542223 (Direct) Central Ground Water Authority,

8 CSMRS Campus Olaf Paime, Road,
o Sec-3, Hauz khas, R.K.Puram,

Email: cegwchennai@gmail.com '
- » New Delhi-110016
Web site: www .groundwatertnpwd.org Email cawa@nic.in

Lr. No: OT 10/A A Guideli 0 0 17.12.2024

Sir,

Sub.  Original application No.694/2023 titled as UN predicts groundwater level in
India will reduce to low by 2025-submission of no.of bore wells - sealed by
the District level monitoring committee -Reg

Ref: 1. Central Groundwater Authority, No. CCGW-22/2/2024-CGWA-589 dated

11.12.2024 |
2. This office letter no. DD(G)/OT.10/AG-V/Jal Shakti Guidelines/2024

dated 07.11.2024

STEES

With reference to the above letter cited, the following details are furnished below.

| Name No. of cases for R P T e E Action taken thereto
| of the | illegal extraction by | bore Penalty (in Rs.) Environmental |
State housing well Compensation
Complexes, - sealed (in Rs.)
industrial units,
commercial - T R S B Tyt S 4
astablishments and imposed | recovered | imposed | recovered |
several other ,_
entities reported | 2 I -
Tamil |W.P No.16299/ | 492 NIL NIL NIL ’ NIL
Nadu | 2018 in Hon'ble High | | i3

Court of Madras, |
| Chennai | ]
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Ground Water Regulation and Management for the State of Tamil Nadu s
Governed by the G.O. (Ms) No. 142, Public Works (R2) Depariment, dated
23.07.2014 and recent categorization G.O (Ms) No. 37, Water Resources (R1)
Department, Dated, 07.03.2024 based on the groundwater resource assessment as

on 2023

Technically, the regulation G.O. (Ms.) No. 142, Public Works (R2) Department,
dated 2307.2014 is on par with CGWA guidelines and the details of comparison
between them has been communicated vide reference 2" cited. In addition, while
issuing NOC for groundwater abstraction in the State, the spacing norms adopted
betwesn the wells & quantity of groundwater extraction is recommended based on
pumping test conducted in the referred well & 50% of safe yield is permitted to extract

Ground Water in the proposed abstraction open /bore/ tube well.

There is no provision for pricing, penalty and collecting Environmental
Compensation (EC) in the existing regulation G.O. (Ms.) No. 142, Public Works (R2)
Department, dated 23.07.2014. Moreover, No Objection Certificate has been issued
by this department for the water based industries functioning only in the Safe and Semi

critical categories and not any other categories.

The provision for pricing for extracting Ground Water, the penalty provision for
ilegal extraction of Ground Water and Environmental Compensation (EC) are included
in draft memorandum of Tamilnadu Water Resource (Regulation, Management and
Augmentation) bill. It is informed that, the Additional Chief secretary to Government,
WRD has reviewed the proposed Water Resource bill on 15.11.2024 and suggested

some modifications in the draft bill. After updation in the draft bill, final bill is planned
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lo be placed in the next assembly session for approval & subsequently, steps can be

taken for the enactment of Act.

Water is a State subject and the State Government is the competent authority

to protect and regulate its own precious groundwater resources according to the

groundwater conditions prevailing in the State.’

Meanwhile, regulation of existing commercial water users is included in the
proposed Tamilnadu Water Resource (Regulation, Management and Augmentation)
- bill. Method of calculation of Environmental Compensation will be adopted based on
the CGWA guidelines 2020. The coliection of Environmental compensation charges

to be finalized by the State Government while enacting the Act.

9
Chief Engmcﬂ e

WRD, Tharamani. Chennai-113.
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GOVERNME : WEST BENGAL
WATER RESOURCES INvHST‘lnA::X:A‘:{) DEVELOPMENT DEPARTMENT
OFFICE OF THE DIRECTOR
STATE WATER INVESTIGATION DIRECTORATE
NIRMAN BHAVAN (3w0 FLOOR) , BIDHAN NAGAR
KOLKATA-700091, E-mail: directorswid@gmall.com

Memo Ne. 1516 Dated. K””“][a' the, 18/12/2024

o

1'he Chairman

Central Ground Water Authority
CSMRS Campus Olaf Palme R;wad
Sev-3. Hauz Khas. R. K. Puram
New Delhi- 110016

Sub: Direction under section S of Environment (Protection), Act 1986 to provide information to Central
Groundwater Authority, New Delhi

Ref: No.: CGWA-22/2/2024-CGWA-592, received on 16.12.24 via E-mail.
Read: OA N0.694/2023 titled as “UN - predicts Ground water level in India will reduced to low by 2025”

Sir Madam.

This 1s 10 inform you that the report on the illegal bore wells in the State of West Bengal in your prescribed

tormat is heing attached for vour kind perusal and necessary action please.

The proposal regarding adaptation of Environmental Compensation (EC) as per MoJS guidelines have been sent
to the higher authority is presently under consideration of Department.

This is for your kind information and record please.

Thanking you,

Enclo: Annexure-| %’ % %
DI OR

STATE WATER INVESTIGATION DIRECTORATE

Memo No.1516/1(3) Dated, Kolkata, the, 18/12/2024

Copy forwarded for kind information to-
The Principal Secretary. WRI&DID), Khadya Bhawan, Block — A, 5" Floor, 11A, Mirza Ghalib Street, Kolkata —

700 087
2. The Engineer-In-Chief, WRI&DD, Khadya Bhawan, Block — A, 5" Floor, 11A, Mirza Ghalib Street, Kolkata —

700 087
3. The Regional Director, Eastern Region, CGWB, Bhujalika, CP Block-6, Salt Lake Sector-V, Kolkata — 700

4
il re %

STATE WATER INVESTIGATION DIRECTORATE

J.



- Ges

2491

G
‘tu;

¢ Investigation Dursetuess
et oof West Bensp

18

1.8Y
c‘aloglst

No. of cases for illegal e Action taken thereto 3
Nk Natie of the Distiics extraction by Houslng'Compexes, Penalty (in Rs.) Environrnent(al
State/UT State/UT Industrial Units, No. of bore Compensation (in Rs.)
Commercial establishments and wells sealed
several other entrities reported imposed recovered imoposed recovered
1 |Darjeeling 136 Nil 680000.00 630000 NA NA
2 |Jalpaiguri 307 6 1660000.00 1640000 NA NA
3 |Coochbehar 195 2 710000.00 695000 NA NA
4 |Dakhin Dinajpur 19 Nil 95000.00 95000 NA NA
5 |Purulia 71 Nil 535000.00 510000 NA NA
6 [Bankura 108 Nil 730000.00 665000 NA NA
7 [Purbo Medinipur 210 Nil 1150000.00 700000 NA NA
8 |Alipurduar 68 Nil 317000.00 317000 NA NA
9 |Malda 71 NIL 430000.00 400000 NA NA
10 [Birbhum 112 Nil 585000.00 575000 N.A N.A
11 |Uttar Dinajpur 71 Nil 355000.00 135000 NA NA
West Bengal 12 |Hooghly 316 Nil 1580000.00 1580000 N.A. N.A.
13 |Kolkata 22 Nil 155000.00 155000 NA NA
14 |Jhargram 45 Nil 225000.00 60000 NA NA
15 |Paschim Medinipur 155 Nil 775000.00 375000 NA NA
16 |Howrah 193 Nil 750000.00 325000 NA NA
17 |Purba Bardhaman 97 Nil 485000.00 485000 NA NA
18 |Paschim Bardhaman 88 3 444000.00 444000 NA NA
19 |South 24 Parganas 572 Nil 2860000.00 2265000 NA NA
20 [Kalimpong 3 Nil 15000.00 15000 NA NA A
21 |Murshidabad 197 8 1840000.00 1300000 NA NA
22 |Nadia 306 23 1100000.00 805000 NA NA
23 |North 24 Parganas 203 3 1065000.00 775000 NA NA
Total 3565 a5 18541000.00 14996000.00 NA NA
Report upto November 2024 receiveﬁr[ :‘rom respective Sub-Division offices.
'8 3
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PONDICHERRY GROUND WATER AUTHORITY
No.2, FIFTH CROSS STREET, MARIAMMAN NAGAR
KARAMANIKUPPAM, PUDUCHERRY - 605 004

hdddnndn

To Date: 19.12.2024

The Chairman,

Central Ground Water Authority,

CSMRS Campus Olaf Paime Road,

Department of Water Resources, RD & GR

Ministry of Jal Shakthi, Government of India

Sec-3, Hauz Khas, R.K. Puram,New Delhi - 110 01l16.

Sir,

Sub: PGWA - Information to Central Groundwater Authority, New Delhi as per
Direction under section 5 of Environment (Protection),Act 1986- Submitted -
Reg.

Ref: Letter No.CGWA-22/2/2024-CGWA-587 dated 11.12.2024 received from the
Chairman, CGWA, Department of Water Resources, RD & GR Ministry of Jal
Shakthi, Government of India, New Delhi.

With reference to the letter cited above, the desired information is furnished hereunder
in the table:-

Name of No. of cases for illegal Action taken thereto

State/UT extraction by Housing | No. of Penalty (in Rs.) Environmental
Complexes, Industrial Units, | bore wells Compensation (in Rs.)
Commercial establishments | sealed Imposed Recovered Imposed Recovered
and several other entities
reported.

Puducherry 78 Cases -Nil- 7,80,000/ | 7,80,000/- -Nil- -Nil-

2 In this regard, it is stated that Environmental Compensation provision is included in

the new guidelines at Clause 14 in G.0.Ms.No.2/Ag dated 12.04.2023, imposing of
Environmental Compensation (EC) on the illegal ground water withdrawal by Housing
Complexes, Industrial Units, Commercial establishments and several other entitles is under
consideration of Government of Puducherry and action taken report will be submitted in due
course.

3. It is further stated that penalty amount for illegal extraction of ground water has been
collected as per the provisions available in Clause 20 of “the Pondicherry Groundwater
(Control & Regulation) Act, 20027,

Yours faithfully,

v

MEMBER SECRETARY
Copy Submitted to:-
1. The Regional Director, Central Ground Water Board,

SECR, E-Wing, G-Block, Rajaji Bavan, CGO Complex, Besant Nagar,
Chennai, Tamil Nadu - 600 090.

2. The Chairman(PGWA)-cum-Secretary (Agriculture),
Chief Secretariat, Puducherry.

3. The Director, Department of Agri. & Farmers Welfare, Puducherry.
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Punjab Water Regulation &
Development Authority.
S.C.0:149-152, 3 Floor, Sector 17-C,
Chandigarh.

email: secretary pwrda@punjab.gov.in

Memo No.: 52426/PWRDA-SECYOMISC/4/2021-0/0SECY-PWRDA /'3-‘19 Y

ARALE. & 1e9-152, TR HiFs, oAk 2
AgcT 17-7, 83197351 S e ”
Web Site: www.pwrda.punjab.gov.in Pwrok
To
The Chairman,
Central Ground Water Authority,
New Delhi.
Dated, Chandigarh 2-© .12 .2.024
Subject:

Direction under Section 5 of Environment (Protection) Act, 1986 to provide

information to Central Groundwater Authority, New Delhi

Refer your Letter No. CGWA-22/2/2024-CGWA-588 dated 11.12.2024 under

which directions have been given under Section S of the I

nvironment (Protection) Act. 1986.

2. The data sought as per direction number-1 is being provided in the given format

as under:

Name offNo. of cases for illegal Action taken thereto

State/UT l|extraction by  Housing
Complexes, Industrial Unils,No' of bore Penalty (in Rs.) Environmental
Commercial establishments{vells sealed Compensation (in Rs.)
and several other entities
K Imposed  [Recovered |[Imposed  [Recovered
reported

State  of| 737 Nil 8,99,80,484| 2,15,05,076| 4,12,92,131 4,12,20,498

Punjab

3. Regarding the direction number 2 for making provision of Environmental

Compensation, it is submitted that it has been conveyed carlier also through letier dated
03.12.2024 (copy enclosed) and it is again reiteriated that the Punjab Water Regulation and
Development Authority (PWRDA) has already imposed compensation under nomenclature
Groundwater Compensation Charges (GCC) in the Chapter 6 of Punjab Groundwater Extraction

and Conservation Dircctions, 2023 (copy is enclosed).

Iincl:

1. Copy of letter dated 03.12.2024.

2. Copy of Chapter 6 of the Punjab Groundwater Extraction and Conservation Directions,

2023 (5 pages).
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&

e 7 fodgae 3 feamwargd o0 %, Punjab  Water  Reguiation &

: " iy Development Authority.
AmAQ. & wease, Fwdt E £ @b $.C.0 149-152, 3 Floor, Sector 17-C,
Azea 17-1, S Chandigarh.
Web Site: www.pwrda.org ' email- secretary.pwrda@punjab.gov.in

To
The Chairman
Central Ground Water Authority
18/11, Jamnagar House, Mansingh Road,
New Delhi - 110011

Memo No: 52426: PWRDA-SECYOMISC/4/2021/-O/o SECY-PWRDA]I |94174 |a~&w
Dated, Chandigarh, 673 -\3.-2sa4

Subject: Adoption of Ministry of Jal Shakti Guidelines for Ground Water regulation by State Ground
Water Authority/ Department-reg.

Reference: Your letter no. CGWA-21/6/2023-CGWA-396 dated 09.09.2024

In reference to the above cited letter, wherein a state wise comparison with GOI (Ministry of Jal
Shakti) Guidclines-Punjab was annexed as per which, the Punjab Groundwater Extraction and
Conservation Directions, 2023 did not conform with the provision of EC - Para 15 of MoJS Guidelines.

2. Whereas, Para 15 of the MoJS Guidelines pertains to extraction of ground water for commercial
use by industries, infrastructure units and mining projects without a valid No Objection Certificate.

3l In light of the above, it is informed that all non-cxempted users have to apply to the Authority for
permission to extract groundwater under the Punjab Groundwater Extraction and Conservation
Directions, 2023,

As per Chapter 6 of the Directions, 2023, failure by a User to comply with provisions of the
Directions shall make it liable to pay Non-Compliance Charges.

4. As per Para 6.2 sub-paragraph ‘i the Authority may impose Non-Compliance Charges called
Groundwater Compensation Charges (GCC) in addition to other Non-Compliance Charges for extraction
of groundwater without applying for Permission in accordance with the Directions within stipulated time
period. Further, Para 6.3 of these Directions provides that the GCC shall be calculated slab wise on the
daily volume of water extracted in contravention of the Directions for each day of contravention. The
rates of GCC are given at Table 6.1 of the Directions.

5. Therefore, a similar provision already exists in the Punjab Groundwater Extraction and

Conservation Directions, 2023 viz-a-viz the provision of EC under Para 15 of the MoJS Guidelines
referred to ir. the letter dated 09.09.2024 under reference.

6.  This s for your information please.

7. This issues with the approval of the competent Authority.

Head Pel sion and Monitoring Division

Encl:
Copy of Punjab Groundwater Extraction
and Conservation Directions, 2023
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CHAPTER 6

NON-COMPLIANCE CHARGES

6.1 Failure by a User to comply with provisions of the Directions shall make it liable to pay Non-
Compliance Charges as described below without prejudice to any other liability under the Act or the

Directions.

6.2 GROUNDWATER COMPENSATION CHARGES
The Authority may impose Non-Compliance Charges called Groundwater Compensation Charges (GCC)

in addition to Other Non-Compliance Charges for the following contraventions of the Directions:

iii.

1v.

vii.

Extraction of groundwater without applying for Permission in accordance with the
Directions within the stipulated time period;

Extraction of groundwater after the Permission for groundwater extraction has been
refused, revoked or cancelled;

Extraction of groundwater during the period when Permission for groundwater
extraction has been suspended,

Extraction of groundwater after expiry of Permission.

Provided that a User who files an application for renewal prior to expiry of Permission
will not be required to pay Groundwater Compensation Charges for the period from
the date of expiry of Permission to the date of renewal of the Permission. However, in
case such renewal of permission is refused and the User extracts groundwater
thereafter, it shall be liable to pay Groundwater Compensation Charges from the date
of refusal of renewal of permission or date of expiry of permission, whichever is later.
If a User granted Permission to extract groundwater, extracts a volume of groundwater
in excess of the permitted volume for a period of three consecutive billing cycles,
without applying for revised permission with an application complete in all respects
including required fees and deposits, it shall be liable to pay Groundwater
Compensation Charges for any such volume of water that it extracts in excess of the
permitted volume afler the last date of the third billing cycle.

If groundwater is extracted by a User without installing a water meter of the required
specifications within the stipulated time period, it shall be liable to pay Groundwater
Compensation Charges for the entire permitted volume of groundwater for the period
of such delay.

If at any time a User has reason to believe that a water meter is defective or is not
recording the volume of groundwater extracted correctly, it shall be the responsibility
of the User to inform the Authority within seven days. The user shall ensure that the
defect is rectified within one month of noticing such defect. In case the User informs
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the Authority within the required seven days and also rectifies the defect within one
month, it shall be liable to pay only the Groundwater Extraction Charges for the
volume of groundwater extracted during the period for which the water meter was not
working. This volume shall be assessed on the basis of groundwater extraction of the
last billing cycle. In case the User delays the reporting of the defect or delays the
rectifying the defect in the water meter, then Non-Compliance Charges shall be levied
for the period of delay.

In the cases referred in sub-para vi, vii, above, the volume of groundwater extracted
during this period shall be assessed by the Authority in a manner that provides the User
an opportunity for presenting its case to the person conducting the assessment. The
Groundwater Compensation Charges on the groundwater extracted during such period
shall be charged on the entire volume of extraction permitted. However, in case actual
extraction is assessed to be greater than the permitted volume in any of the last three
months for which undisputed meter readings are available, then the Groundwater
Compensation Charges will be calculated based on the extraction during such month
with the highest water extraction.

Note: The imposition of Groundwater Compensation Charges shall be without prejudice to any other action
that may be taken by the Authority under the Act or Directions with respect to a User.

6.3

CALCULATION OF GROUNDWATER COMPENSATION CHARGES

The Groundwater Compensation Charges (GCC) which may be imposed shall be calculated slab wise on
the daily volume of water extracted in contravention of the Directions as per the Table 6.1 below for each

day of contravention:

Table 6.1: Slab-Wise Groundwater Compensation Rates

Volume of Water Extracted (cubic metres/day)

Status of assessment area

S.no. Upto10 >10-50 >50-500 >500-2500 >2500
Compensation Rate in Rupees per cubic metre
1 GREEN 2 8 12 20 28
2z YELLOW 4 12 18 28 36
3 ORANGE 6 16 24 36 44
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6.4

6.5

NON- COMPLIANCE OF REQUIRED SPECIFICATIONS
All machinery, equipment and instruments to be installed or used by a User for any purpose

connected with groundwater extraction or conservation, including measurement and monitoring
thereof, shall be in accordance with the standards and specifications set by the Authority. The User
shall be bound to install all such equipment, instruments, machinery and structures as may be
required by the Authority for any purpose connected with the extraction or conservation of

groundwater.

In the event that a User fails to comply with such standards, specifications or requirements or does
not install the equipment within the time period required then it shall liable to pay Groundwater
Compensation Charges described in this Chapter including Other Non-Compliance Charges.
OTHER NON-COMPLIANCE CHARGES

The following Non-Compliance Charges (other than Groundwater Compensation Charges) for
various contraventions of the Directions will be imposed as given in the Table 6.2below. These
charges are in addition to and without prejudice to the Groundwater Compensation Charges that

may be levied

Table 6.2: Other Non-Compliance Charges

Charges in Rs. *
Groundwater extracted by Unit
(cubic metres per month)

Up to 1,500 From Above
1,501 te 15,000
15,000

Item

Failure to install required water meter in time; or 10,000 20,000 50,000

failure to repair, rectify or replace faulty water meter
within one month of its detection (for every month or

part thereof).

Non-disclosure, non-sealing or unauthorised
construction of groundwater extraction or water
recharge (injection) structure at the time of
application or thereafler:

A Each Functional Structure;

B. Each Defunct or Abandoned Structure;

(For every month or part thereof).

25,000 50,000 2,00,000

10,000

20,000 1,00,000

Unauthorised use of abandoned or non-functional 25,000 50,000 2.00,000

extraction or recharge (injection) structure for any
purpose including injection of any substance into the
ground (for every month or part thereof).

&
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4 | Non-maintenance of waler recharge or conservation 10,000 20,000 1,00,000
structures/measures (as per water conservation
scheme approved for Unit)
(for every year or part thereof).
5 | Non-submission of groundwater extraction data in 5,000 10,000 50,000
time; any other violation pertaining to documentation
and reporting.
6 | Non-Submission of Water Audit Report in time (for Not 25,000 1,00,000
every year or part thereof). Applicable
7 | Construction or excavation of groundwater extraction 5,000 10,000 50,000
or recharge structure by engaging a Drilling Rig not
having valid Permission (per structure).
8 | Submission of false information or undertaking or 10,000 20,000 1,00,000
failure to comply with undertaking (including
undertaking related to water meters and piezometers)
at the time of application or thereafler.
9 | Operation of water tanker without valid Permission. 2,000
(for every month or part thereof)
10 | Operation of drilling rig without valid Permission. 10,000
{for every month or part thereof)
Delay in payment of any Groundwater Charges 1.5% of overdue amount for every month
11 or part thereof; to be compounded
annually

1t All Charges are exclusive of GST and other taxes.

Explanation: If an act or omission by a User amounts to contravention of more than one of the

conditions of the Directions, including conditions of Permission, then such User shall be liable to
pay each and every applicable Non-Compliance Charge.

Example: Calculation of Groundwater Compensation Charges (GCC) and delay payment charges

Calculation of Groundwater Compensation charges lo be paid by an existing Unit in Orange Zone, extracts
35,000 m’ of Ground Water in a month and does not undertake any water conservation activity and applies
to the Authority afler 4 months 21 days from the date of commencement of Directions.

S No. | Description Amount

1 Transition period (given lo 3 months (refer table 3.1)
apply to Authority)

2 Assessment area Orange

3 Groundwater Compensation 51 days
Charges to be paid for the
period
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4 Ground Water Charges Payable | i.  Up to 300 m’ =0
without any water conservation | ii. >300-1500 m’ @ Rs. 8 x 1200 = 9600
per month iii. >1500-15000m’@ Rs.12 x 13500 = 1,62,000
iv. >15000-35000 m’@ Rs.18 x 20000 = 3,60,000
Total Rs. 5,31,600
5 Per day consumption of Unit = 35,000/30 = 1,167 m’
6 GCC charges calculation per i.Upto 10 m’@6x10 =60
day ii.>10-50m’ @ Rs. 16x40 =640
iii.>50-500m’@ Rs.24 x 450 = 10,800
iv.>500-1167 m’@ Rs.36 x 667 = 24,012
Total Rs. 35,512/
7 Total GCC for 21 days = 35,512 x 51 Rs. 18,11,112/-
8 Delay of Payment of three =5,31,600x 3x (1.5%x 2) Rs. 47,844/-
months Groundwater Charges
(as per S.No. 11 of Tabie 6.2
above)
6.6 INSPECTION OF UNIT

A person authorised by the Authority may inspect a Unit at any time for the purpose of
checking, determining or monitoring the compliance of the Directions. Such authorised person shall

make a written note of inspection and provide a copy of the Inspection Note, at the time of
inspection or within such period as required by the Authority, to the User.

Such authorised person may also inspect and obtain copies of any documents, records, digital files,

data in electronic format etc. required for the purpose of checking or monitoring the compliance of
the Directions, and it shall be the responsibility of the User to provide all such documents, records,

information and files without delay.
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From
Additional Chief Secretary to Government
To '
Dr.S.K.Ambast,
Chairman, CGWA
CSMRS Campus Olaf Plame, Road,
Sec-3,Hauz Khas, RK.Puram,
New Delhi- 110016
cgwa@nic.in
Sir,

A

Wl - Vil

1/6477236/2024

Water Resources (GW)Department
21-12-2024, Thiruvananthapuram

Sub: Groundwater Department - OA No. 694/2023 - Dircction under section 5.of
Environment (Protection), Act 1986 to provide information to Central
Groundwater Authority, New Delhi. - action taken-report - submitting-reg

‘Ref:  Letter no.CGWA-22/2/2024-CGWA-584 dated 11.12.2024 from Ministry of Jal

Shakti Department of Water Resources,

RD &GR ,GOI

I am directed to invite your attention to the reference cited and forward
herewith the Action Taken Report on the directions in the letter under reference.

L

No of cases for illegal

Action taken thereto

extraction by Housing
complexes,  Industrial

Penalty (in Rs)

: ; : No
SILNo |U nits , Commercial
Establishments and BT Imposed Recovered
=1 Sealed
several other entities \
reported
i 717 2 19,51.400 Bl

| am also dirccted to inform you that the amendment of Kerala Groundwater (Control
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& Regulation) Act 2002, incprporating provisio[n

and subsequent amendments 1o these guidelines

b1 .
action is also being taken to

amendment.act.
s

nclude.the environ

25011

"1 [ /647723872024

'ibeing processed.

ental compensatio

|
el y
For Additional Cihicf Secr

s in line with the MOJs guidelines 2020

oreover, Immediate

n also in the reviscd;

OINT SECRETARY .
ctary to Government..
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Government of Goa

Water Resources Department

Sinchai Bhawan, near Police Station, Alto-Porvorim, Bardez, Goa — 403 521
Tel: C.E. Off - (0832) 2412047, Fax: (0832) 2413046.

No.9/3/EO-WRD/2024-25/444 Date: 20/12/2024

To,

The Chairman,

Central Ground Water Authority,

Ministry of Jal Shakti,

Department of Water Resources, RD & GR,
R. K. Puram, New Delhi — 110016.

Sub: Direction under section 5 of Environment (Protection), Act 1986 to provide
information to Central Ground Water Authority, New Delhi.
Ref.: Letter No.CGWA-22/2/2024-CGWA-579 dated 11/12/2024.

Sir,
With reference to above, please find enclosed herewith the details in the prescribed proforma

for your kind information & further needful.

Yours fajthfully,

B

Chief Engineer (WR)

« CONSERVE WATER, CONSERVE LIFE *




State /UT

Name of _]N_a._g-c-a-se;: for illegal

extraction by Housing
Complexes, Industrial
Units, Commercial
establishments and several
other entities

reported

GOA

102

2503

Sub:- Direction under section 5 of Environment(Protection), Act 1986 o provide information to Central
Groundwater Authority, New Delhi

No. of bore wells

sealed

T imposed |

3,87,760/-

____ Action taken thereto
Penalty (in Rs.) T

“recovered imposcd

3,87,760/- -

Environmental
Compensation (in Its.)

recovered

NOTE:- Goa State falls under safe zone in extraction of Ground Water and for almost 06 months, the Ground

Water Table remains very high and there is no over extracted/exploited areas identified in the State of Goa.

As per the directions of the Hon’ble Chairman, CGWA, the State will follow the Environmental Compensation

(EC) as per MoJS guidelines on the illegal groundwater withdrawal by Housing Complexes, Industrial Units,

Commercial establishments and several other entities, till the time EC provision is incorporated in the SGWA

guidelines of Goa State.

A

Chief Engincer(WR)

®
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THE ADMINISTRATION OF

G TeT TUA, deard
UNION TERRITORY OF LADAKH

PHE/I&FC DEPARTMENT

F. No. M/995/2023-(PHE, I&FC) SECTION/2569-2588

&-3er/ email:pstocomsecutl@gmail.com Tt wfearery, Ag/UT Secretariat, Leh,
Dated:23.12.2024.

Subject: Illegal extraction of Ground Water Resources in Leh District.

Order No.91-LA(PHE/I&FC) of 2024,
Dated:23.12.2024.

WHEREAS, Ladakh is an arid to semi-arid region with limited water
resources, and most of the water sources are seasonal such as glacial, and permafrost
melt water and the visible effects of climate change, in the form of decrease in snowfall,

thinning glaciers, retreating glacial lakes and streams have been witnessed in the

region;

WHEREAS, some parts of the Union territory have become water stressed
and with the rapid growth in demand for water due to rapid urbanization, high tourist
growth and migrating population including traders and labourers , may pose a serious
challenges to water security in future; which coupled with growth in economic activity
inevitably may further lead to an increase in water demands for a variety of purposes,
including domestic, commercial, industrial, irrigation, hydropower generation, and

recreation;

WHEREAS, due to limited water resources in the Union territory, some
areas particularly in the Leh District have become increasingly dependent on
groundwater, resulting in over-exploitation of groundwater resources, raising concerns
about the need for scientific management, conservation, and regulation of the ground

water resources;

WHEREAS, the Ground Water Resources Estimation report as of
March,2024 of the Central Ground Water Board, Ministry of Jal Shakti has reported that

Digitally signed by
ZA KI R ZAKIR HUSSAIN

Date: 2024.12.23
HUSSA'N 12:29:31 +05'30
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the following areas in Leh Block in Leh District as ' Sem Critical’for extraction and use

of the ground water resources;
S.No | District/Tehsil Areas

Gompa Gangless

Sankar Yourtung
Leh Leh
Skara

Choglamsar

Saboo
Spituk
Phey

ol © N| o Y| B W N

Phyang

WHEREAS, further extraction of the Ground Water Resources in the
above areas may lead to critical situation of the availability of ground water resources

in these areas for meeting the increased demand of water resources;

WHEREAS, the Central Ground Water Authority in light of the directions
of the Hon'ble Green Tribunal, Principal Bench, New Delhi in the O.A. No. 694/2023
tilted “ UN predicts Groundwater level in India will reduce to low by 2025” and in exercise
of Section 5 of the Environment (Protection) Act, 1986 read with paragraph (2) of the
Notification of Government of India vide S.O. 38 (E) dated: 14.01.1997, has passed the

following direction to the Union territory;

1. Enforce and monitor the Groundwater drawl in the UT of Ladakh and
an action taken report on the illegal borewells in be provided to the
Authority by 20.12.2024.

2. Environmental Compensation (EC) as per MoJS guidelines be imposed
on the illegal ground water withdrawal by Housing Complexes,
Industrial units, commercial establishment and several other entities,
till the EC provision is being incorporated in the State Ground Water

Authority guidelines.

NOW THEREFORE, in view of the above, extraction of ground water
through borewells in the above areas will be regulated strictly as per provisions of the
Jammu & Kashmir Water Resources ( Regulation & Management) Act, 2010 read with
J&K Water Resources (Regulation & Management) Rules, 2011 and digging of new

Digitally signed b
ZAKIR  ZSmHossan

Date: 2024.12.23
H U SSAI N 12:29:47 +05'30°



2506 2
1/29616/2024

borewells for extraction of ground water resources in the above semi critical areas of
Leh district shall be deemed to have been banned and declared as illegal borewells

w.e.f. 01t of December, 2024; except those permitted by authority obtained from the

Deputy Commissioner & District Magistrate, Leh.

By order of the Administration of UT of Ladakh.

Sd/-
(715®« tA. 3gem / Michael M. D'Souza) IAS

yemafae @fada/Administrative Secretary,
PHE/I&FC Department.

Copy to the: -
1. Chairman, Central Water Commission, Department of Water Resources, River

Development & Ganga Rejuvenation, Ministry of Jal Shakti, Government of India.

2. Chairman, Central Ground Water Resources Authority, Ministry of Jal Shakti,
Government of India.

3. Joint Secretary (JKL), Ministry of Hone Affairs, Government of India.

4, Joint Secretary, Department of Water Resources, River Development & Ganga
Rejuvenation, Ministry of Jal Shakti, Government of India.

Copy also to the: -

All Administrative Secretaries, UT of Ladakh.

Director General of Police, UT of Ladakh.

Commissioner/Secretary to Hon'ble Lieutenant Governor.

Deputy Commissioners/CEOs, LAHDC, Leh/Kargil.

All Heads of the Departments.

Joint Director, Information.

Chief Engineer, PHE/I&FC (Prescribed Authority) for circulation and enforcement of

the of above Order.

8. Superintending Engineers, PHE/I&FC Circles, Leh/Kargil.

9. State Informatics Officer, NIC, Ladakh.

10. OSD to Lieutenant Governor for information of the Hon'ble Lieutenant Governor.

11. Pvt. Secretary to Advisor, Ladakh for information of the Advisor.

12. Superintendent, Archives, Archaeology & Museums.

13. Pvt. Secretaries to Chief Executive Councilors, LAHDC, Leh/Kargil for information of
the Honble CECs.

14, Pvt. Secretary to Administrative Secretary, PHE/I&FC Department for information of
the Secretary.

15. Order/Stock file (w.2.s.c)/e-file No.13986. ZAKIR Digitally signed by

ZAKIR HUSSAIN
HUSSAIN 72255, oo
(sfx w[Zakir Hussain), JKAS
yede & 39 dfvda/Deputy Secretary to the Administration.

BB R R
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No.JSV-Member Secy HPGWA-cum-SE P&I-112024-25: 3/ 3 &
Government of Himachal Pradesh

Jal Shakti Vibhag

Dated the Shimla-5 24, 7.2. 2.#2%

To

/’f‘ﬁe Regional Director,
e
Central Ground Water Board,

NHR, Dharamshala, Distt. Kangra (HP).

Subject:- Directions under Section 5 of Environmental (Protection) Act 1986 to provide

information to Central Ground Water Authority, New Delhi - regarding

This is with reference to the Chairman, Central Ground Water Authority letter No.
CGWA-22-2/2024-CGWA- 581 dated 11.012.2024 on the above cited subject received from your
office via email dated 17.12.2024 vide which it has been requested to provide information to Central
Ground Water Authority under Section 5 of Environmental (Protection) Act 1986.

In this regard, the desired information is attached at Annexure-A as per record available

in this office.
This is for information and necessary action please.

Encl.:-As above.

\Wﬁ}?
Chairman HPGWA-cum-

Engineer-in-Chief (JSV),
Jal Shakti Bhawan, Shimb\;/-‘GS
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Annexure-A
Name of [ No. of cases for Action taken thereto
State/UT illegal extraction by | No. of bore Penalty (in Rs.) Environmental
Housing Complexes, | wells sealed Compensation (in Rs.)
Industrial Units, imposed recovered imposed recovered
Commercial
establishment and
several other entities
reported
Himachal Nil Nil Nil Nil Nil Nil
Pradesh
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No. CGWA-21/6/2023-CGWA -

To,

AnRexura-X|
Amnax we — \TIT
Government of India

Ministry of Jal Shakti

Department of Water Resources
RD & GR

Central Ground Water Authority
18/11, Jamnagar House, Mansingn
Road

New NCT of Delhi — 110011
E-mail: cgwa@nic.in

The Government of Karnataka. O/o director, Ground Water Directorate

2™ Floor, KSFC Bhawan,
#1/1, Thimmiah Road,
Bengaluru-560052

Sub: Adopti

regulation by State Ground Water Au

Sir,

Central Government cons

number S.0. 38 (E), dated the 14t
(3) of section 3 of the Environmen

This is in reference to the subject cited ab
that on the directions of Hon'ble Supreme
1996 passed in Civil writ Petition No 4877

of regulation and control of Ground Water

exercise certain powers and perform certain functions as

2. To have sust
Ministry of Jal Sha
3289(E) dated 24.09.2020

Guideline to regulate groun

resources in the country.

3. The said Guidelines provide that ‘wherever

groundwater abstraction Guidelines,
isions of CGWA Guidelines will prevail. However, in case the

contain some more stringent provisions
: also be given effect to by the States/
to those contalned in the CGWA Guidelines. Stales
additional conditions/ criteria based on the local hydro-
shall be reviewed by CGWA/Ministry of Jal Shakti,

Guidelines, the prov.

Guidelines followed by such States/ UTs
than CGWA Guidelines, such
UTs Authorities In addition
may be at liberty to suggest

geological situations which

provisions may

Government of India before acceptance.”

which are

on of Ministry of Jal Shakti Guidelines for Ground Water
thority/ Department - reg.

ove. Your kind attention is invited to the fact
Court vide its order dated 10th December,
of 1985, MC Mehta Vs Union of India, the
tituted the Central Ground Water Authority vide notification
h January, 1997 to exercise powers under sub section
t (Protection) act, 1986 (29 of 1986) for the purposes
Management and Development and to

per the said Act.

ainable management of water resources in the country, Govt. of India,
ki notified Guidelines dated 24.09.2020 vide gazette notification S.0.
and subsequent amendment dated 29.03.2023 to these
dwater extraction and conserve the scarce groundwater

States/ UTs have come out with their own

inconsistent with the CGWA

Contd. on page 2
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sarious points a8 Well as fora, urgeq S

Ministry of Jal Shakh (MoJS) i, ”‘-m')rra:-,;‘,;.; ;.1"
o requestad to intimate in writing toe ;,q,a,;.;“,_‘;
akti (MoJ8) and time: frame by 'r;"l'.v':.

4 Central Giound wWater At ithorily has al

lo adopt the Guidelines n{)_lifl""f' 0y "_I':;
States/UTs. The States/ \JTe wero SH ah
adoption of Guidelines notitied by Ministry of Jal &

' these Guidelines will he adopted by them.
h MoJS Guidelines, it has been nhserved trat

in consonance with MoJS Guidelines [(re
_A for ready reference.

On comparison on six Major provisions Wit
orovisions of State Guidelines are not &
comparative analysis is enclosed as Annexur

rn

y SR ble Supreme Court in MC Mehta ve
& In the above context, it IS informed that the Hon ble “ g
UO:’?B(IQQ;? TP SeC 312 vide Order dated 10.12.1886 had held that “Environment
{mecﬁo,i) Act, 1986 Is made by parliament under Entry 13 List ] Schedule 7 read
with Article 253 of the Constitution of India and shall have an over-riding effect”

Above is also stressed elaborately in Order dated 25.02.2022 passed by Hon'ble NGT
(PB) NCT of Delhi in O.A. No. £9/2020 (Sushil Bhatt ve. Moon Beverages Ltd. 80rs )
and Appeal No. 45/2018 (DevidasKhatri va. Union of India &Ors.). Relevant Para(s) of
the order are quoted hereunder:

-~

Para 105

“The steps, taken by Central Government or the Authority constituted under Section 3(3)
with power o issue directions under Section § or to take such measures as are necessary
under sub-section 2 of Section 3, are the orders in respect whereof, Section 24 sub-section
1 provides that the same shall prevail over any other enactment having any inconsistent
provision. The only exception is with regard to the offences and punishment, subject to the
provisions of sub-section 2 of Section 24, which provides, where any Act or omission
constitutes any offence punishable under EP Act 1986 and also under any other Act, then

the offender found guilty of such offence, shall be liahle to be her Act
and not EP Act 1986...." punished under the other

Para 107

« . .Hence directions issued under Section 5 or ord ]
: - S ers issu to
Section 3(2), in our opinion, are statutory orders. We have gze‘:;;h;s’:j;g; ;f?:rggeﬁd
:}23,6'? 1sbreferabfe to Entry 13 List | Schedule VI of the Constitution read with Articie 253
eﬁeclgt - ;goe;;asitgg ;grst{fnt to éhe Intemational Conference and resolutions and to 9ve
. vail over Provincial legislation. All P

_ ro o

ground water, therefore, would have to subserye the Guidel‘;:::ga;szzg?’g;ngéﬁ:ﬂg?nce

these Guidelines are referable to Sectio
Guidelines are not mere executive orderg bsutrz ad with Section 3(2) of EP Act, 1986. These

jssued In exercise of powers tatutory orders and, in any cass, having peen
Provincial en Sl under EP Act, 1986, : Y ' i
g sue;‘;‘;"gfg%;gfslahons: To the extent, subjegtsfssct:z?ed above, shall prevl d";’:{;
shall sub serve.. " . Provincial legislature would lack powoﬁg 4 EP’Acf 19%6; ;]nade
make law, and i )

Contd. on page 2

-
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Para 116 :
rars 6, it IS 1IOW established that itro

herefor Spech -
4;.:,',;::,;::,,;‘_ whenevel matter )r(mfres to onvfrun,{:::;i:'v; :f;f:.' (,.,f:’wriwm' L8 poaing. iv
enacted Of mm:_nnnmnr by Parliament, referable (o onfry ?J) -L','i’i / qnvemeg o
came shall prevai In other words, when a subject s covered by ;j”;e, 7-(?.!, R Stadle “p
i of Seventh Sc:ppdu!e of the Constitution, to the extent matter js cw., : K;r:g,lmmbm i
leqisiation, Provincial legisiature would cease to haye any le gfs:fa&i:e:r y such Cer:rr;s;
extent, imespective of enlry in list 2. Provincial legisiature can make Jaw . B O
not covered by Parliamentary enactment....” e fn.aaieces

i

Para 117
*.Thus, we are clearly of the view that on the subject of regulation of ground water

provisions of EP Act 1986, the orders issued by Central Govermnment under Section 3t 3)
and by CGWA under section 5 and/or section 3(2) of EP Act 1986 shall hold field and on this
subject Provincial legislation cannot be brought in to impede, obstruct or deny or deprive
CGWA, in its function for protection, perseveration and sustenance of ground water in the

country....”

Para 237 .
“...CGWA is a Statutory Authority and has statutory powers to issue directions or take such

measures as are necessary for protecting environment. These directions are referable to EF
Act 1986, enacted vide Entry 13 List 1 of Constitution and therefore even Provincial
legislations would have no competence to touch on this subject. Undoubtedly water is in List
il Entry 17 but to the extent, the subject of ground water is part of pollution and governed by
EP Act, 1986, for the reasons already discussed above, Provincial legislature would lack
competence and it cannot make laws in respect of subject of water, covered by EP Act 1986

or orders, directions, rules, etc. made there under....”

- di Guidelines, had to take into consideration
fle qivi irecti r laying down Guidelines, )
C'G e e d{recnons " y'? the mandate of Supreme Court and cannol
and is under an obligation, to appreciaie Q e
abrogate or surrender to Provincial fegisiations on the ground that in some Sta ed .
Provincial legisiations with regard to ground waler and, tthsrefore, Authorities under those
enactments will deal with the issues refating to ground watef....
. isi f ground water regulation and
8 It i above, thatthe provisions of gr _
matrfage::gz:: irﬁc;;?;mtgﬁted by State Ground ggzler ;;utgor;l:z;;::ttodgfe: ngngg'}%’;?
i ideli Hed on 24.09.2 an ? 29.05.2022.
xg& Qgssgg;i?r“&gin:gﬂeis at liberty to incorporatsat ntwre stringent provisions in the
1 - 41 e.
Guidelines as per the hydrogeologlcar condition of the Sta
ion 5 of the Environment
, wer vested under Section .
?giwt thprefore eXEfg m,':.-gs ;:?hoelct’y hereby directs the State ?qufZEﬁz; t;at{;:nf:?tls
ad;}.t?m'm) Adt, 1986, may be incorporated in the Provi:é:a ntcto . Daicioilies
CG\lNan @3?“?‘5‘;?; 24.09.2020 and subsequent amendme
uideline L.
dated 29.
03.2023. B ek
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»ideli and prevaili
Further. detailed comparative Statement bet‘f”een Mo._JS ngtﬂgﬁ:d forr?’tat wit:?nsgaés
Act/Rule/Guidelines may be provided to this Authority flﬂ oJS Guidelines may be
month and final compliance status of adoption : 09.12.2024
~ommunicated {o this Authority within three months 1.€ skl |

A ond
CAQfub

(Dr. Sunil Kumar Ambast)
Chairman

dhanasoudha, Bhangalore-560001.

\

(Dr. Sunil Kumar Ambast)
Chairman

Copy to: The Chief Secretary, Reem No. 320, 3¢ floor, vi



Government of India

. ﬂm@% R l ' Ministry of Jal Shakii

D
epartment of Water Kesources

e . RD & GR
311 amﬁﬂ'ﬁ’-ﬁﬂ. nTAfdgE ) £ Central Ground Water Authorit
1R8f1 1 .lamnagar Housge P‘J"aﬂ)::n\fk
-aa': - Oad S J |
i/’_/r____ s ) New Delhi — 110011
Dated 9GO 2972 t_,r
i:;s/pe;ial secretary (Env & Forest)
Government of Delhi.

gnvironment Department. 6" Level, C-Wing
p Estate, Delhi Secreatariat, ,
Delhi-110002

Sub:I ?doptlng of Ministry of Jal Shakti Guidelines for Ground Water
regulation by State Ground Water Authority/ Department — reg.

Sir,

Please refer this office Letter No.21/06/2023-CGWA-389 dated 09.09.2024, from the
Chairman, CGWA wherein CGWA directed the UT of Delhi to provide detailed comparative
statement between MoJS guidelines and prevailing State Acts/ Rules/ Guidelines within one
month i.e. by 09.10.2024 and final compliance status of adoption of MoJS guidelines within

three months i.e. by 09.12.2024. The above directions Were issued under section 5 of
Environment (Protection) Act, 1986.

ng State Acts/ Rules/ Guidelines to regulate/

9 Detailed comparative analysis between prevaili
e UT of Delhi with MoJS guidelines is still

ground water management and development in th

awaited.

3 The UT of Delhi is once again directed to forward comparative statement 1o this Authority
latest by 04.11.2024.

ithin aforesaid period will be construed as contravention of

4 Non-submission of report Wi _
relevant provisions of Environment (Protection) Act, 1986.
he roadmap for aligning the state

ng with above, t
letter dated 09.09.2G24.

cted to submit alo
e-frame given in

5. The state is further diré |
lines within the tim

guidelines with MoJS guide

© 7"52:
(T.B N,?é?n ‘h)’
Member Secretary

Copy to: The Chief Secretary Government of Delhi, 3" Delhi Secretariat, |P Estate, New Delhi,
Delhi-110002. '
R K. Puram. New Delhi. /

2. The Regional Director, cewaB,suo, _ |
(T.B. N. Singh)
Member Secretary
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WWW z(‘(n.;li{rtrm‘.m of Water Resources. R
i

CSMRSTW SEE e wpf g 3
- ¥ .U aefasfia 10016

£ AF: cowaanic in

No. CGWA- 2106/2023-CGWA- < (§

To,

L 2

wn

&

8,

(I'gntral Ground Water Authority
C'SMRS Campus  Olaf I’afrnc
Road Sec.-3.R.K Puram.

New Delhi 110011

I-mail: cgwarnic in

(Urgent)

Dated B
Jg Lty

'Il;l(;:oigcglonal Director, CGWB, NWR, Bhujal Bhawan, Sector-27A, Chandigarh-
The Regional Director, CGWB, SUO,R.K. Puram, New Delhi.

The Regional Director, CGWB, SWR, 7th Cross, 27th Main, HSR layout, Sec.-1
Bengaluru Urban, Karnataka-560102.

The Regional Director, CGWB, NWHR, 298/299 Shastri Nagar J&K-180004.

The Regional Director, CGWB, KR, Kedram, Kesavadasapuram,
Thiruvananthapuram, Kerala-695004

The Regional Director, CGWB, ER, Bhujalika CP Block-6; Sector-V, Bidhan
Nagar; West Bengal, Kolkata-700091

The Regional Director, CGWB, SECR, E-wing, G-Block, Rajaji Bhawan, CGO

Complex, Basant Nagar, Tamilnadu, Chennai-600090.
he Regional Director, CGWB, SR, 3-6-291, GSI Post, Bandlaguda, Hyderabad-

V' 500068.

Sir,

directed to comply with th
1986:-

1.

ry of Jal Shakti Guidelines for Ground Water

. Adopting of Minist .
o by nd Water Authority/ Department —reg.

regulation by State Grou

Ref: CGWA letters dated 09.09.2024 & 29.10.2024

s cited above wherein State of Andhra Pradesh was

tter : il
: CGWA under Section 3 of EP Act,

O, : CGWA |
his has reference 10 directions issued by

e following

veen MoJdS euidelines and prevailing State
" : T i statement benween MoJS guidet L
"y S“bm;! C{/eéwl';d;”:’:!;a.:!%:)(um' month 1.¢. by (09.10.2024 which was extended up to
Acts/ Rules/ Guidelines W
04.11.2024. e
To Submitﬁﬂa! compliance status 0f adoption of Mo
ie. by 09.12.2024.

ouidelines within three months

wen received so far.
: -« pradesh has not been received so
5 ( Andhra Prac
Response from the State 0
p Cont. Page-2

-

7024



2515

-2-

ith above said direction_g
. comply wit _
ected (o laise with the S(JW/\/[)CP'.LL md byp CGWA shall constryeq as
<. A A TR iy R . i ~ 2
X ll\hu\‘\h)\ di‘kzntmnmliwcc to the derClIOI];ISthljBStS
ssued by CQ S5l i >rotection) Act, :
I‘ ‘rl:ll: avention of Section S of Environment (Protection)
i .

; i immediately.
to this office im
An carly action taken in this regard may be communicated

Yours faith fully

o4 |i2] 2024~

(T.B.N. SINGH)
ember Secretar

\_’;‘? T
" y i =
s Au

Vall



% 1R ;-:- Government of Indie
ST opfay: 3 e e WAy Ministry of Jal Shakt Cb%
Wsturces, 20D

] 4
N Department of Water *

Ser gjapiaadt B st aan deeem A i\
R - LN )) Xsn

FH o T Central Ground Water Authority
———i
) W’;‘ i
SMRS Auu, aby el ag, a, m

Sec. 3, Hauz Khas, R K Puram,

ghwa, @l &g, o sl r New Delhi — 11001+
% @9 cgwa@nic.in E-mail cgwa@nic in
(Urgent)
No. CGWA-2272/2024-CGWA - §76 Dated
lo. : 4

I'he Commissioner,

PR & RD & Administrator, APWALTA
D. No. 12-47, PVS Empire, Pathuru Road,
Besides Reliance Digitals, Tadepalli,
Guntur District, Andhra Pradesh - 522501

Sub: Direction under section 5 of Environment (Protection), Act 1986 to provide
information to Central Groundwater Authority, New Delhi.

READ: OA No. 694/2023 titled as “UN predicts Groundwater level
in India will reduce to low by 2025”.

Sir,
Hon’ble National Green Tribunal, Principal Bench, New Delhi registered above referred

Original Application No. 694/2023 on the basis of the news item published in Hindustan Times
dated 26.10.2023 titled “UN predicts Groundwater level in India will reduce to low by 202"

wherein issue related to depletion of groundwater in India was raised.

The matter was last listed on 12.09.2024, wherein Hon’ble Tribunal asked Central

Ground Water Authority (CGWA) regarding action being taken related to itlegal bore wells
constructed by Housing Complexes, Industrial Units, Commercial establishments and several
other entities. The information was also sought with regard to the directions issued by CGWA 1o
various State Governments and Union Territories directing them to enforce and monitor the
groundwater drawls and an action taken report on the illegal borewells.

Since the ground water management & development in the state of Andhra Pradesh is
being regulated & controlled by Ground Water Department, Govt. of Andhra Pradesh, hence.
following information be furnished by 20" Dec. 2024:

Name |[No. of cases for illegal Action taken thereto ]‘
of extraction by [Housing | No. ol bore Penalty (in Rs) Environmental ]
State/ {Complexes, Industrial Units, | wells scaled Compensation (in Rs.)|
UT Commercial cstablishments imposed [recovered  fimposed recovered
and several other entities
reported
I S — - n——

Contd on page ?
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[{ is .ll'\l‘ ”l‘“l'l'l' Ih”L kl-‘h‘ I'It AIH” el i’[';][i{l(,h i]'lr g
- 0 Ilrl' II]LHIPUHI'.{',’i D -}\‘ 1 !j
1 L FOVISIOR f

Iinviror
i nmenta v : . ‘ ;
Stk = I Compensation in then puidelines However, as per MolS
srever States/s U'Ts have ¢ : . i = WS notified ouidels
b i < UTs have come out with their own gronndwater abst hted guidelines
are "ll‘“nSiQ“_‘"] \\'i” R M a 5§ T?lcli 1 ] P T
. ¢ 1 the CGWA ¢ Jines , on guideline
prevail, WA guidelines, the provisions of CGWA guif]'ddm“’
acelines ‘,‘
s will

Now. therels :
crefore. in excreise of the power conferred under Section §
3 y '
n 5 of the Environment

(Protection) Act. ¢
the Ministry ‘I‘_‘ 1986 read with the paragraph 2 of the notification of ¢
i . A} - e . : - P |
Authority iss ¢ l,n\_lmnmcnl and Forest number S.0. 38 (k) dated 5 e e
tty 1ssues the following direction: e aam

well as non-compliance to th
of Section 5 of Environment

Copy 10 -

ks

DIRECTIONS

Enforce and moni

; tor the Groundwater drawal in th

actio : : e State of Andhr n

. n taken report on the illegal borewells in the above mentioned fon: PLadeSh o

. is :ﬁﬂtuthorlty latest by 0% Dec. 2024. at be provided to

nv : :

ilIﬂg‘;ﬁ“;iﬁ:‘;w;zin1:5:{1;30011 l(l:;C)H as per MoJS guidelines be imposed on the
_ ithdrawal by Housing Com lexes, Industrial Uni s

establishments and several other entities, ti R : onit 5 oMt

: i ities, till the time EC provision is being incorporatec

in the SGWA guidelines. Compliance report be forwarded to CGWA by 20%1 Dec_r%%r’i::‘

Non-submission of the report will be treated as contempt of Hon’ble Tribunal’s order as

e directions issued by CGWA and shall construed as contravention

(Protection) Act, 1986.

Yours faithfully

— M _'_____._.—-""
(Dr. S.K. Ambast)
Chairman, CGW A

= |I'i_'l"f"r!:
Ist Block. 1st Floor. " ¢
22503, for informati®® ’

of Andhra Pradesh,

Y, (Government
riat office, velagapudi->

The Chicf Secreatlr
Government Complex, AP secreta
' . ad
immediate action- o ‘ g e }_i\-dcfﬁb-“
2. The Regional Dircctor, (_(JWB,SR, .3'{)"29.]},-.[(‘:51 Post; Bandlaguda % a,‘o/
Telangana-SOOU()S, {0 expedite the matte! on priority. YQ-L\_WQ;
.:’}/\mbasﬁ'
(I S.K. CGWA
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Govornmant of India

Ministry of Jal Shakh

Department of Water finsnurcas. RO A GH
Central Ground Water Authority

1811, Jamnagar House, Mansingh Hoad

;_"",‘:"“,_‘“:1;‘5":: 5 <y New Deihi - 110011
x Vi '[\"""“"f ¢ £.mall ogwa@me in
File No: CGWA-22/3/202a-CWA ~ §§b lo§ oate: 0 8 MAR 2074

To
The Addl. Chief Secretary to Govt. Ha
'he / . Haryana
Pul;hd Health Engineering Deptt., Haryana
Civil Secretariat, Sector -1, Chandigarh

Sub — News item appearing in Hindustan dated 30.11.2023 titled “Arsenic found in
groundwater in 25 States, Fluoride in 27 States: Govt.” —reg.

Sir
This has reference to the Original Application No. 728/2023 titled “Arsenic found in

groundwater in 25 States, fluoride in 27 States: Govt.” on the subject matter, registered

by Hon'ble Tribunal by exercising suo moto jurisdiction under Section 14 and 15 of National

Green Tribunal Act, 2010, expressing serio
elements Arsenic and Fluoride in groundwater, contaminating it an

effect to the human body. Hon'ble Tribunal vide order dated 20.1
States/UTs as respondent and directed to file response within one mont
receipt of Notice (copy enclosed for ready reference).

unal vide order dated 15.02.2024 directed CGWA to file
d States/UTs, who have not filed, to file their

us concern of the issué of presence of toxic
d causing serious toxic

2 2023, impleaded 27
h from the date of

2. Furthermore, Hon'ble Trib
fresh report within six weeks and also directe
response within six weeks.

& Central Government constituted Central Ground Water Authority (hereinafter referred
to as the Authority) vide Ministry of Environment & Forest notification Number S.O. 38(E),
dated 14th January, 1997, followed by Notification No. §.0. 1124(E) dated 6th November,

2000 and S.O. 1121 (E) dated 13th May, 2010 for the purposes of regulation and control of

ground water development and management in the whole of India and to issue necessary

regulatory directions.
4, As drinking water supply is responsibility of the State Government, this authority
hereby directs the State/ UT under your jurisdiction to ensure Arsenic/ Fluoride free water
drinking supply to its populace. Action(s) taken by the State in this regard may urgently be
communicated to this Authority, which should, inter-alia, include habitations affected by
arsenic/ fluoride in groundwater, habitations already covered under safe/ alternate water
supply (including the number under Jal Jeewan Mission), number of arsenic- and fluoride-
free wells constructed, number of arsenic/ fluoride removal plant installed, in-situ remediation
schemes (if any), awareness programmes etc. The information about number of health
cases reported due to consumption of arsenic/ fluoride groundwater may also be provided.

5. It is further directed to file State's reply to Hon'ble Tribunal urgently, ensuring that
there is no discrepancy petween the information furnished to this Authority and that to
Hon'ble Tribunal.

The above information may be provided to this Authority positively by 15.03.2024.

Yours faithfully

Encl; As above
(DrsS K Ambast)

Chairman.



L ga vfEa aEea Ty GPVGrnment of India
L gw aaua a0 Raa ol am s R 2 t Ministry of Jal Shakti
E AR NI wftrsor /{/ M A\ Department of Water Resources, RO & GR
1811 Furd gy, aeidg da Wy ) Central Ground Water Authority
A% el 110011 ﬁ 5 18/11, Jamnagar House Mansingh Road
£ AR cpwa@nic in s New Delht - 110011
s E-mall cqwafinic in
File No: CGWA-22/3/2024-cGwA - 117, B e e O
To g > - :

The Principal Secretary
Public Works Dept

DHN & DD, Vidyut Bhavan, Somnath-Kachi -
UT of DNH & DD igam Road, Kachigam, Daman 396 210

Sub — News item appearing in Hindustan dated 30.11.2023 titled “Arsenic found in
groundwater in 25 States, Fluoride in 27 States: Govt.” — reg.
Sir
This h:a_s reference to the Original Application No. 728/2023 titled “Arsenic found in
groundlwater_m 25 States, fluoride in 27 States: Govt.” on the subject matter, registered
by Hon'ble Tribunal by exercising suo moto jurisdiction under Section 14 and 15 of National
Green Tribunal Act, 2010, expressing serious concern of the issue of presence of toxic
elements Arsenic and Fluoride in groundwater, contaminating it and causing serious toxic
effect to the human body. Hon’ble Tribunal vide order dated 20.12.2023, impleaded 27

States/UTs as respondent and directed to file response within one month from the date of
receipt of Notice (copy enclosed for ready reference).

2. Furthermore, Hon'ble Tribunal vide order dated 15.02.2024 directed CGWA to file
fresh report within six weeks and also directed States/UTs, who have not filed, to file their

response within six weeks.

3. Central Government constituted Central Ground Water Authority (hereinafter referred

to as the Authority) vide Ministry of Environment & Forest notification Number S.0. 38(E),

dated 14th January, 1997, followed by Notification No. S.0. 1124(E) dated 6th November,

| 2000 and S.0. 1121 (E) dated 13th May, 2010 for the purposes of regulation and control of

ground water development and management in the whole of India and to issue necessary

regulatory directions.

4, As drinking water supply is responsibility of the State Government, this authority
hereby directs the State/ UT under your jurisdiction to ensure Arsenic/ Fluoride free water
drinking supply to its populace. Action(s) taken by the State in this regard may urgently be
communicated to this Authority, which should, inter-alia, include habitations affected by
arsenic/ fluoride in groundwater, habitations already covered under safe/ alternate water
supply (including the number under Jal Jeewan Mission), number of arsenic- and fluoride-
free wells constructed, number of arsenic/ fluoride removal plant installed, in-situ remediation
schemes (if any), awareness programmes €c. The information about number of health cases
reported due to consumption of arsenic/ fluoride groundwater may also be provided.

5. It is further directed to file State's reply to Hon’ple Tribunal urgently, ensuring that
there is no discrepancy between the information furnished to this Authority and that to

Hon'ble Tribunal.
The above information may be provided to this Authority posit

ively by 20.03.2024.

vours faithfully
e 0
4

St
(DrS K Ambast)
Chairman, CGWA

Encl: As above
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To
The Commissionel
Municipal Corpoiation Gial uligarh,
UT Secretariat, 4if floor, sector 9, Chandigarn
E-mail: hs-chd@ic. b
Sub — News item appearing in Hindusian datad 30.11.2023 titled “Arsenic found i

. : o - " —
groundwater in 24 Siala Fluoride in 27 States: Govt.” —reg.

Ref — This office letter No. GGWA- 22/3/2024-CGWA dated 08.03.2024

Sir

This has reference to the Original Application No. 728/2023 titied “Arsenic found in
groundwater in 25 States, fluoride in 27 States: Govt.” on the subject matter, registered
by Hon'ble Tribunal by exercising suomoto jurisdiction under Section 14 and 15 of National
Green Tribunal Act, 2010, expressing serious concern of the issue of presence of toxi
elements Arsenic and Fluoride in groundwater, contaminating it and causing serious toxic
effect to the human body. Hon'ble Tribunal vide order dated 20.12.2023, impleaded 27
States/UTs as respondents.

2 Central Ground Water Authority vide letter under reference issued following
directions to the respondent States/UTs and also directed to furnish ATR/ information o
CGWA on the same :

i.  Ensure supply of Arsenic/ Fluoride free drinking water to its populace

ii.  Action(s) taken by the State in this reqa i i F i itation
affected by arsenic/ fluoride in ground%varl?e?hmh SISO IR

jiii.  Habitations already covered under s ;
under Jal Jeevan Mission) afe/ alternate water supply (including the numo

iv.  Number of arsenic and fluoride

5 ~fr »
refiova IS IR Srat ee wells constructed, number of arsenic/ fluoric®

mediation schemes, awareness programmes e¢
of health cases
y also be provided

v. The information about number
arsenic/ fluoride groundwater ma

It is seen that ATR has not be i
Tribunal vide Para 5 of the order d:?e?;eslﬁd;‘r’gm the State of Chandigarh UT. Hon ‘ble
.04, 4 :

h - (copy enci - At
er action to obtain the repz;%ﬁ";mﬂ:mﬁ

reported due to consumption ¢

from whom it is awaited.

It is therefore directed to fj

. il
earliest by 16.06.2024. It is furlher di?et:tlatus el
ensuring that there is no discre o0 e State's

: 1 R
il € above mentioned points &t the
that to Hon'ble Tribunal ¢y between the informa

reply to Hon'ble Tribunal urgen”.
tion furnished to this Authority 2"

Encl As above Yours faithfully Fa

CAS |
(Dr § K Ambas’
Chairman, CGW

-
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Government of India

Ministry of Jal Shakti

Department of Water Resources, RD &
GR

e Central Ground Water Authority
Fy A s s 18/11, Jamnagar House, Mansingh Road
18/11 ST BTSH, WHTHBIIE ¢ New Delhi - 110011
Fefaestt-110011 E-mail: cgwa@nic.in
§- A9 cgwa@nic.in : i
No. NGT/003/PB/Delhi/EA.41/2023 ~ (U Dated
| O ] ] N 0 v 20?
{

|l

5. e
o

tay Su,

The District Collector,
Raipur, Distt, Collectorate,
Kutchery Chowk, Raipur, Chattisgarh-492001

Sub: Direction under Section 5 of Environment (Protection) Act, 1986 for sealing of borewells
of Saheed Veer Narayan International Cricket Stadium.

Ref:- (i) Hon’ble NGT order dated 02.05.2024 in EA No. 41/2023 in OA No. 94/2021 with
MA 18/2023 of NGT, New Delhi.

(i1)) CGWA letters dated 26.02.2024, 21.05.2024, 04.11.2024.

Ii; In reference to the subject cited above, it is to state that Hon’ble Tribunal vide Para No 9 ol the
order dated 02.05.2024 directed CGWA or SGWA to decide all pending applications for NOC
; expeditiously.

2. Despite regular reminders from CGWA, Chhattisgarh Cricket Association has not applied for No
Objection Certificate for groundwater abstraction by Saheed Veer Narayan International Cricket
Stadium.

3. Accordingly, the Central Ground Water Board, North Central Chhattisgarh Region, Raipur
repeatedly requested the District Collector, Raipur, via the letters referred to above in (i) and
through personal visits, to take immediate action against the illegal groundwater abstraction by
Saheed Veer Narayan International Cricket Stadium. As, the powers to take action against illegal
groundwater withdrawal have been delegated to the concerned DM/DC/SDM of cach revenue
district by the CGWA. Despite repeated reminders and follow-ups. the borewells have not been
scaled so far.

4. Now, in exercise of the powers conferred by Section 5 of the Environment (Protection) Act.

1986, it is hercby directed to seal illegal borewells of Saheed Veer Narayan International
Cricket Stadium, Raipur immediately and submit compliance report by 16.11.2024.

Contd. on page 2
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he construed as contravention of “.ccliun i

A

Non-submission ol report within aforesaid period will
rotection) Act, 19806.
/ Or( 1r"‘:“l
5
dmim'-,trdlnl 3
CGWA, New Delh;
g r *

5

of Fnvironment r

Copy to: L. I'he Director, Sports and Youth Welfare Department, Govt. of Chhattisgarh. Amanaka,
7 p= _/’
/(. -fn /r'

Raipur. 492010, for information.
: ; [
~y The Regional Director, CGWB, NCCR, Raipur, for information. e o /
- —Administrator
CGWA. New Dely
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Government of India
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VO NI L Sigeh il\\\_

San Colomy, Ram Park.,

Lpar, Ripasthan Y020 1o

Subs Dection under Nection S OEEayvionment (Mrotection) Aet, 1986 for sealing ol borewcll
orUNanwar Man Ningh Stadwm, Jaipur

Rel- () Hon'ble NG order e 0203 2000 i 1A Noc 412023 m OA No. 94200
WAth MOACIR 2023 0 NG, New Delhi

(D) CGWA Letters dated 13 112008, FLOX 2020 08052024, 13,00 2024, 19.00 20

Nir,
In reference o the subject cited above, it s o state that Hon'ble Pribunal vide Para No 9 of the
orter dated 02032024 dinceted CAGW A or SGWA 10 decide all pendimg applications tor N

aapaditiousy

Oesprie regular renunders from CGW A, Rajasthan Crichet Association has not applied tor No

Objection Certiticate for groundwater abstraction by Nawai Man Singh Stadivm, Jaipur.

Voo Accordimgly, the Central Ground Water Boaed, W estern Region, repeatediy requested the District
Collector, Japur, via the letters reterred o above in i) and through personal visis, to take

immadiate action against the illegal groundwater abstraction by Sawal Man Singh Cricket
Stadivm, Jaipur. As, the powers 1o take action against illegal groundwater withdrawal have boen
delegated 0 the concerned DM DC SDM of cach revenue district by the COW \ Despite
repeated reminders and follow -ups, the borewells have not been sealed so

FONOw i exercise of the powers conferred by Section > of the F i fronment (Prowectiond A 1980

T - : "N . : ' wdiately and
i hereby divected to seal illegal bovewells of Sawai Man Smeh Stadinm ammediately @

submit comphianee report by 1o, 11,2024,

o
Confd, on page -
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Administrator
CGWA, New Deln ﬁ:;-_
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2 1 1 " a1 % 51 “d[l_.”— 1A
Copy to: 1. The Sccretary, Rajasthan Cricket Association, Sawal Man Singh Stz

rea @ cricketrajasthan.in, for information.

> The Regional Director, CGWB, WR, 6-A, Jhalana Doongri, Jaipur, Rajasﬁhan- 302082, §

information. (/Y\J .
\ v

/
j}’@%’/
“~—X drinistrator ,
CGWA, New Delhi ‘
3 4

=

i



mﬁfﬁ].q:: : Government of India
iz <O H : QN W Ministry of Jal Shakt
e A RBawr sl am o 7 : i
o | F?“'_ 4 ,g\' "‘n UF_‘pdﬁmnnt O’ V‘n’q’“ﬁ[ HF’SOIJ'
P Fae 15{ GGN% ‘%,;' GR : .
ey el SIREE P\ s /Y Central Ground Water Authorny
MRS A7 ST T a LN, CSMRS Campus Olaf Palme Roas
(= _ - ' B i .tu.' Sec 3 .H: Kh: S
3 Az 71, AR e RS e b2 PRI NI o8 K el
b Cae Gk New Delhi — 110016
iR : ' E-mail cgwafnic in
« FEocgwag@metn g
No NG THIPBY02OA-639/ (Urgent) - e
0. Ly ‘ A2 B B 202“ SecET ;
N0 k; Dated: 9 | L
i e Chief Executive Officer,
i Dethi Jal Board,
v Varunalaya Complex. Staff Colony,
Qf IThandewalan. New Delhi. Delhi-1100053.
Sklb_]CCI-'DiI'CCliOHS." rf:commendations in compliance with the order dated 18.04.2024 passec o
] ‘he Hon'ble NGT. Principal Bench, New Delhi in O.A No. 639 of 2022 titled 'Pritipal Snarma
versus Government of NCT of Delhi & Ors'.

Sir.
In reference to the subject cited above, it is to state that the Hon'ble NGT. Principal Bench.

New Delhi vide para 124 (i) & (ii) of the order dated 18.04.2024 passed in O.A No. 639 of 2022

titled as 'Pritpal Sharma versus Government of NCT of Delhi & Ors' issued following directions:

i "CGWA is directed to own the responsibility of assessing the status of groundwater in

terms of quality, quantity, availability for abstraction and recharge and aid and advise
DJB in regulating drawl of ground water assessment unit wise in NCT of Delhi by
carrying oul requisife scientific studies and issuing appropriate directions making
appropriate recommendations to DJB and the concerned Depury Commissioner
(Revenue), who also has the designation and powers of District Magistrate in NCT o
Delhi and is referred to in this order at some places as District Magistrate and hereaticr
as Deputy Commissioner (Revenue), of each revenue area in GNCTD and submit geiien
1aken report within three months".

ii. "4l functional bore wells in NCT of Delhi, which do not have NOC trom CGib 1
fissued by concerned Deputy Commissioner (Revenue) of each revenue are win GACED
heing illegal, are ordered 1o be closed/sealed with immediate etfect”.

and the methodology recommendad by
g . » = T LT A . LA "!';r“._n"
ndwater Resource Estimation Committee (GEC) CGW B i carnying ou
The report published during 2022 &
R I ol )L‘H‘tll.

On the basis of scientific techniques/ study

Inter-departmental Grou
Ground Water Resource Asse
4 alrcady been shared with DJIB and DC of the respec
o Contd. Page No2

Y23 -has

ssment annually.

tive districts ol the
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rect

l
: ection 5 of the Environment (Protection
Further, in exercise of the powers conferred under Section 5 of the Environ ( )
Lt O 2
et 1986, CGW A hereby direets the Delhi Jal Board to
‘ iven | cure-1 ¢ ake policies follow;
Eocomphywith the recommendations given in Annexure-1 and to make policies follo ing

the scienulic: data provided by Central Ground Water Authority for sustainable
development of groundwater in NCT of Delhi.

2 take immediate action aganist illegal bore wells/tube wells functioning without valid

NOC from Delhi Jal Board and also provide a list of closed/sealed illegal bore wells/tube
wells to CGWA.

3. submit an Action Taken Report to Central Groundwater Authority within one month the
date of issue of the letter.

Non-submission of report within aforesaid period will pe construed as contravention of

Secetion S of Environment (Protection) Act. 1986.
Y?fu-s Faithfully
vl

S5 [ 202§

Member Se retary "“?EL}T‘
CGWA, New Delhi - ”?h} Vv
;;l &Tﬁ

Copy to : g\’

! The Office of Deputy Commissioner (North), Kripanarayan My, Sham Nath Mare

Delhi-110054, for in formation and necessary action,

I

I'he Office of Deputy Commissioner (South), B.D.O Office, M.B Road. Saket New
4 . . o T [y 5 L
Delhi-110017 | for in lormation and necessary action,

3. The Office of Deputy Commissioner (Central), Old Employmen; Exchange, Ride. 1,0
S G, 144 1008 v

Ganj-110002, Delhi, for information and necessary action.

-

The Office of Deputy Commissioner (East), 1.M Bandh Complex Shanscii ng e
et i i, 1 elbi-
LTOO3 1, for informatjon and necessary action.

Cont. Page Yo 3
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5. The Office ol Deputy Commissioner (West), Govt. Middle School Building Complex.
Ram Pura, Delhi-110035, for information and necessary action.

6. The Office of Deputy Commissioner (South-West), Admn. Block Old Terminal Tax
Building, Kapashera, Delhi-110097, for information and necessary action.

7. The Office of Deputy Commissioner (New Delhi), 12/1, Jam Nagar House, New Delhi-
110069, for information and necessary action.

8. The Office of Deputy Commissioner (North-East), Weaver Complex, Nand Nagri, Delhi-

110093, for information and necessary action.

9. The Office of Deputy Commissioner (North-West), Village Kanjhawala, Delhi-110081,

for information and necessary action.

Encl: As Above %
: 29 (! //2'97”{"’

Member Secrétary

CGWA, New Delhil/__‘_:,hj,--‘?..]

533 A1
Not in Original: a'w" 4\\\ ?p(

Copy to: The Head of Office, Central Ground Water Authorit;lf, C.S.M.R.S
Campus, Olof Palme Marg, Sector-3, Hauz Khas, New Delhi, Delhi-110005, for
information with request to incorporate 02 Grievance Modules [o_ne for
grievance related to processing of application for NQC & one for grievance
related to illegal extraction of ground water for complaint making and track1r}g)
and uploading information regarding the status of groundw-ater, the necessity
for regulation and management of groundwater abstraction, the copies of
public notices issued. by CGWA and measures taken for regulation,
management, conservation and recharge of groundwater iIn CGWA
website/BHU-NEER portal.BHU-NEER portal as approved by the Chairman,

Central Ground Water Authority, New Delhi.

Member Scceretary

W
CGWA. New Delhi - — X ‘mmcﬁ/

%ﬁ}:}‘r
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Gt'av'crnmcnl of India

Ministry of Jal Shakti

gc([?;:mcnt of Water Resources, RID
Central Ground Water i

- y er Authority
CSMRS  Campus  Olaf Palmc
Road,Sce.-3.R.K Puram,
New Delhi - 110011

E-mail: cgwa/@nic.in

P

‘ o (Urgent)
No. NGl (PB)/020/0A-639/2022 — 56:!_'

To,
I'he Additional Director-111,
Delhi Pollution Control Committee,
5" Floor, ISBT Building,
Kashmere Gate, Delhi-110006.

Subject : Directions/ recomm
passed by the [Hon'ble NGT,
'Pritipal Sharma versus Governmen

Referen

Sir,

This has reference 10 th
the concerne
the Hon’ble Tribunal in the subject O.A.

It is to informed that in CGWA has issued

concerned DC/DM of NC

l' It is hereby requested to
\ Magistrate and Delhi Jal Boar
| office at the carliest.

d. The action taken in

I'ncl @ As above.

ce : DPCC letter No. DPCC/CMC-111/Pritipal/G

e letter cited above wherel
d DC/DM 1o issuc directions in compliance t

T of Delhi vide letter dated 22.11.2024

take up the matter with ¢

Dated:

g 5 DEC 700

endations in compliance with the order dated 28.08.2024
Principal Bench, New Delhi in O.A No. 639 of 2022 titled
1 of NCT of Delhi & Ors".

W/2889 dated 06.11.2024

n DPCC has requested CGWA to direct
o the order dated 28.08.2024 passed by

dircctions!rccommendaﬂons to DIB and

(Copy enclosed).

oncerned Deputy Commissioner/District
this regard may be communicated to this

Yours faithfully

Yz
o4 \? |202-%

Member Secretary 8
CGWA. New Delhi A A
)

Cont. on page 2
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' , (all Colony, Jhandewalan, Ne
hi Jal Board Varunalayva (omplex. Statl’ Colon] ‘ ' S
I}t\ 11 Ja Oard, ‘

(. e €00k _
K ripanarayan Marg. Sham Nath Maryg

Delhi. Delhi-110005.

Ihe Office of Deputy Commissioner (North),
L%

action.

). B.D.0O Office. M.B Road, Saket. New

Delhi- 110054, for information and necessary
Ihe Office of Deputy Commissioner (South
Delhi-110017 . for information and necessary action. ‘
Phe Oftice of Deputy Commissioner (Central), Old Employment lixchange. Bldg..
Darva Ganj-110002. Delhi, for information and necessary action.

Ihe Office of Deputy Commissioner (East), L.M Bandh Complex, Shastri Nagar. Dclhi-

110031, for information and necessary action.
Ihe Office of Deputy Commissioner (West), Govt. Middle School Building Complex.

8]

Ram Pura. Delhi-110035, for information and necessary action.
. I'he Office of Deputy Commissioner (South-West), Admn. Block Old Terminal Tax

Building, Kapashera, Delhi-110097, for information and necessary action.
8. The Office of Deputy Commissioner (New Delhi), 12/1, Jam Nagar House, New Delhi-

110069, for information and necessary action.

9. The Office of Deputy Commissioner (North-East), Weaver Complex, Nand Nagri.
Delhi-110093, for information and necessary action.
10. The Office of Deputy Commissioner (North-West), Village Kanjhawala, Delhi-110081.

for information and necessary action.

Member Secretary

CGWA, New Dethi > [,
i £
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DO NO. 93011/20/2024-NWM-MoWR /35"'{:- 267)  pated’November, 2024

(Archana Varma) (Sunil Kumar Ambast)
Additional Secretary & Mission Director Chairman
National Water Mission Central Ground Water Board

As you are aware, Ministry of Jal Shakti has been implementing Jal Shakti
Abhiyan : Catch the Rain (JSA:CTR) campaign on an annual basis, with the tagline
‘Catch the Rain, Where it falls, When it falis’, with the involvement of communities to
participate in water conservation for a water secure future of the nation. Each year,
the campaign is launched with a distinct theme. Last year, the theme focused on
"Source Sustainability for Drinking Water," while this year's theme is "Nari Shakti se
Jal Shakti," which highlights the crucial role of women in water conservation and
management.

2. JSA: CTR 2024 is the fifth one in the series of Jal Shakti Abhiyans which is being
implemented during 09.03.2024 to 30.11.2024.The idea behind keeping this theme is
to actively involve women in the water conservation efforts and to support &
recognize the leadership of women in water management.

3. Taking a step ahead and in order to further strengthen the momentum of JSA:
CTR, a special initiative "Jal Sanchay Jan Bhagidari" (JSJB) under the Jal Shakti
Abhiyan has been launched in Surat on 6th September, 2024 with a virtual address
by the Hon'ble Prime Minister emphasizing the importance of jan bhagidari in water
conservation. This initiative embodies a pledge for united action from all
stakeholders, including government bodies, industries, local authorities,
philanthropists, resident welfare associations (RWAs) and individuals with the aim to
have a special focus on construct artificial recharge structures/borewell
recharge/recharge shafts among other activities, which will increase storage capacity
and help to augment groundwater recharge.

4. The primary goal of JSJB is to construct at least a million recharge structures to
enhance groundwater replenishment. It encourages boosting ground water levels,
promoting water conservation, climate resilience and improving water quality. The
objective is to ensure every drop of water is conserve through collective efforts,
following a whole-of-society and whole-of-government approach. The priority under
this initiative is to construct low cost, small localized artificial recharge structures
tailored to community needs. Though the initiative aims at constructions of recharge
structure with convergent funding, the overall focus is to bring CSR funds,
community fund, philanthropic contributions, industrial donations, crowd funding etc.
Ministry of Jal Shakti has issued a detailed advisory on JSJB initiative on
07.10.2024, a copy of which is enclosed.

5 The District Administration plays a crucial role in the implementation of the"Jal
Sanchay Jan Bhagidari” initiative. For uploading the activities undertaken under JSA:
CTR. a portal already exists(viz. jsactr.mowr.gov.in) on which district authorities are
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uploading check list 1 & check list 2. While check list 1 pertains to "Source
Sustainability under JSA:CTR" check list 2 relates to " JSA:CTR - 2024"
(intervention-wise activities status). Similarly, a JSJB dashboard/ sub-portal has also
been prepared on the JSA:CTR portal which is dedicated to capturing data on
artificial recharge structures. Login credentials for data upload on the portal has been
communicated to all the DMs/ DCs/Municipal Commissioners of all States/ UTs as
well as to the Municipal Commissioners.

6. It is therefore requested that Nodal officers at District /Municipal Commissioner
levels may be appointed for liaison and coordination with the officers from Central
Ground Water Board (CGWB) & Central Water Commission (CWC) who have been
appointed by the National Water Mission, Ministry of Jal Shakti as Nodal Officers for
Jal Sanchay Jan Bhagidari initiative. The officers from CGWB & CWC will provide
necessary support and assistance to district authorities and also test check 1% of
data uploaded for gquality check . They will maintain proper liaison with district /
municipal authorities to address data submission requirements. In case any district
authorities require further technical support in view of peculiar local conditions, they
may contact the nearest CGWB office for assistance. They will also intimate to
officers assigned from CGWB regarding the progress made in the Districts/Municipal
Commissioners each week.

7. In light of the critical role played by the District Administration/ Municipal
Commissioners, | kindly request your office to ensure the active participation of all
relevant stakeholders and accelerate the activities under the JSA: CTR campaign
with special emphasis on Jal Sanchay Jan Bhagidari initiative. Your leadership in
mobilizing resources for the construction of recharge structures as well as uploading
data to the portal is essential for the overall success of this initiative.

Encl: Advisory on Jal Sanchay Jan Bhagidari initiative under Jal Shakti Abhiyan:
Catch The Rain

eﬁ%{i&% ]-, -ﬁ,bf'V'm, ;_E;I\ mbad
(Archana Varma) (Sunil Kumar Ambast)
Additional Secretary & Mission Director Chairman
National Water Mission Central Ground Water Board
To

All Districts Magistrates/ Districts Collectors (DM/DCs)
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Copy to: Chairman, CWC, Sewa Bhawan, New Delhi




2533

i
ol

Advisory on Jal Sanchay Jan Bhagidari (JSJB) initiative under Jal Shakti
Abhiyan: Catch the Rain

1.0 Background:

Inspired by the Hon’ble Prime Minister’s impetus on jal sanchay in his
Mann ki Baat speech, the Jal Shakti Abhiyan (JSA) was Jaunched in the year
2019 in 1,592 blocks out of 2,836 blocks in 256 water stressed districts of the
country. JSA could not be taken up in 2020 due to Covid pandemic. In 2021,
“Jal Shakti Abhiyan: Catch the Rain” (JSA: CTR) with the theme “Catch the
Rain — Where it Falls When it Falls” was launched by Hon'ble Prime Minister
subsuming Catch the Rain campaign to cover all the blocks of all districts (rural
as well as urban areas) across the country. “Jal Shakti Abhiyan: Catch the Rain”
campaign has now become an annual feature and the fifth edition of JSA was
launched on 09.03.2024 with the main theme “Nari Shakti se Jal Shakti”.

Gujarat has emerged as a commendable model for effective water
conservation practices by leveraging Corporate Social Responsibility (CSR)
funding. The state has successfully mobilized community participation
alongside industries and local bodies, leading to the completion of around
10,000 borewell recharge structures this year in districts such as Surat, Navsari,
Valsad, Tapi, and Dang.

2.0 Launch of Jal Sanchay Jan Bhagidari (JSJB) initiative: To further
strengthen the momentum of Jal Shakti Abhiyan: Catch the Rain and to build
upon the success of the Jal Sanchay model of Gujarat, the “Jal Sanchay Jan
Bhagidari,” a collaborative effort with community partnership, has been
launched in Surat, Gujarat on 06.09.2024. The initiative aims to enhance water
recharge through rainwater harvesting/aquifer recharge/borewell recharge/
recharge shafts etc. with resource support from Government & non-Government
resources like CSR funds, industrial houses, civic bodies, water sector
enthusiasts ete. collectively working towards ensuring a water secure future.

3.0 Goals of the JSJB initiative:

The JSIB initiative aims to construct a million recharge structures, including
check dams, percolation tanks, and recharge wells, to enhance groundwater
replenishment. The initiative will ensure:



2534

1. Boost in Groundwater Levels
Capture and store rainwater and surface runoff to stabilize and increase

groundwater levels, thereby preventing waste and promoting efficient
water usage.

2. Promotion of Water Conservation
Foster a culture of water conservation by engaging communities in local
water resource management and emphasizing the significance of
rainwater harvesting.

3. Enhancement of Climate Resilience
Mitigate the impacts of climate change by developing storage solutions
for heavy rainfall and providing a buffer against droughts, thereby
increasing community resilience to climate variability.

4. Improvement of Water Quality
Utilize artificial recharge methods to naturally filter water as it percolates
through soil layers, reducing salinity and contamination, and thereby
enhancing water quality for both drinking and agricultural purposes.

4.0 Objective: The key objective of the Jal Sanchay Jan Bhagidari initiative is
to ensure that every drop of water is conserved through collective efforts,
following a whole-of-society and whole-of-government approach. By
promoting community ownership and responsibility, the initiative seeks to
develop cost-effective, local solutions tailored to specific water challenges
across different regions. The central goal is the construction of at least 1 million
recharge shafts, with around 25,000 already being made, to enhance
groundwater levels and support sustainable water management practices
throughout the country.

5.0 Idea behind the initiative:

Rainwater harvesting for groundwater recharge is a technique aimed at
collecting and storing rainwater in subsurface aquifers to augment supplies to
aquifers those depleted by excessive groundwater extraction. This harvested
rainwater helps meet local groundwater demand for various purposes. Several
types of artificial recharge structures are utilized, including rainwater harvesting
systems in public and private buildings, injection borewells, recharge pits,
restoration of open wells and recharge wells in lakes and heritage wells. Other
methods include catchment area treatment, recharge shafts, pond stabilization
and stepwell restoration. Additionally, storm water drainage is directed into
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water bodies, and defunct hand pumps, power pumps, borewells & open wells
are restored to enhance groundwater recharge capacity. The initiative
encourages repurposing of abandoned borewells and mines for groundwater
recharge. By converting these unused resources into recharge structures, the
initiative taps into cost-effective methods for enhancing groundwater levels. It
is advised to prioritize the construction of small, localized artificial recharge
structures tailored to community needs. On analysing the data available on the
dashboard, it has emerged that small recharge shafts can cost as little as 15,000
to 225.000. while standard rainwater recharge structures typically range
between 21 lakh and 1.5 lakh. With millions of such structures envisioned
under the Jal Sanchay Jan Bhagidari initiative, these cost-effective solutions are
crucial for replenishing groundwater and strengthening water security across the
country.

6.0 Action Plan for Implementation:

= Fach district is tasked with ensuring that all villages have at least five
recharge structures to capture and store rainwater in a mission mode.

= Every Municipal Corporation has been requested to aim to establish a
minimum of 10,000 recharge structures within its jurisdiction in a mission
mode.

= Fach central ministry/department has been requested to utilize their existing
schemes and resources to support the extensive construction of artificial
recharge structures. Ministries are also encouraged to establish self-targets
based on available land and office premises to expedite implementation and
ensure wide-scale impact. The Action Plan is expected to review the
existing recharge structures, maintain them and upload on the JSJB portal.
It is proposed that all Office Headquarters, Directorate, Regional Offices,
District Offices, Attached & Subordinate Offices, Corporations,
Autonomous bodies, training institutions, staff quarters, field units etc. are
saturated with rainwater harvesting recharge structures to replenish the
ground water from their own resources in a mission mode.

» Public and private bodies such as Schools, Universities, Hostels,
Anganwadis, FPOs, etc. are encouraged not only to prioritize the
construction of recharge structures to maximize water conservation efforts
within their premises but also to renovate existing recharge structures and

repair of defunct structures.
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» Urban and Rural local bodies are urged to take responsibility for the
maintenance and monitoring of these recharge structures, ensuring their
long-term effectiveness in conserving groundwater.

= Collaboration with Industries, PSUs and non-profit organizations has been
solicited not for profit but to secure funding for these initiatives.

» Engaging Panchayats, Water Users Associations (WUA), Self-Help Groups
(SHG), Resident Welfare Associations (RWAs) and private citizens in
actively participating in the construction of recharge structures.

» Leveraging Government, CSR and private sector funds to maximize the
impact and reach of these water conservation efforts.

= Convergence of government, CSR and private funds.

7.0 Monitoring mechanism:
» A sub-portal has been launched under the Jal Shakti Abhiyan: Catch the

Rain (JSA: CTR) initiative. This portal is live and dedicated to capturing
data on artificial recharge structures across the country, aimed at
promoting water conservation efforts. The information of all identified,
ongoing and completed structures has to be uploaded on the JSIB
dashboard as below: https://jsactr.mowr.gov.in/jsjb.aspx.

= Login credentials for data uploads on the portal have been shared with all
District Magistrates (DMs) and Deputy Commissioners (DCs) in every
State and Union Territory.

= All 254 Municipalities across the country have also been provided with
login credentials to facilitate their participation in data submission.

= Partner ministries and departments have been requested to nominate
nodal officers for data entry on the portal.

» A user ID and password to the nodal officer has been assigned, who can
then add as many users as needed. There is also an "Add User" tab for
adding the new user as per requirement. Request for user Id and password
can be e-mailed on jsactr-nwm@gov.in. Additionally, we are developing
an Excel format that can be submitted to upload user details in bulk.

8.0 Artificial recharge of ground water:

* Any man-made facility that adds water to an aquifer may be considered
as artificial recharge (CGWB, 1994) Artificial recharge aims at
augmenting the natural replenishment of ground water storage by some
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method of construction, spreading of water, or by artificially changing
natural conditions.

= Natural replenishment of ground water reservoir is a slow process and is
often unable to keep pace with the excessive and continued exploitation
of ground water resources in various parts of the country. This has
resulted in declining ground water levels and depletion of ground water
resources in such areas. Artificial recharge efforts are basically aimed at
augmentation of the natural movement of surface water into ground water
reservoir through suitable civil construction techniques.

= Besides other reasons, a large percentage of artificial recharge projects
are designed to replenish ground water resources in depleted aquifers and
to conserve water for future use.

= Artificial recharge is becoming increasingly necessary to ensurc
sustainable ground water supplies to satisfy the needs of a growing
population.

» Successful implementation of artificial recharge schemes will essentially
have major components including assessment of source water, planning
of recharge structures, finalisation of specific techniques and designs,
monitoring and impact assessment, financial and economic evaluation
and operation and maintenance.

9.0 Artificial Recharge Techniques:

Techniques used for artificial recharge to ground water broadly fall under

the following categories

I) Direct Methods

A) Surface Spreading Techniques

a) Flooding

b) Ditch and Furrows

¢) Recharge Basins

d) Runoff Conservation Structures
i) Bench Terracing
ii) Contour Bunds and Contour Trenches
iii) Gully Plugs, Nalah Bunds, Check Dams
iv) Percolation Ponds

¢) Stream Modification / Augmentation
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B) Sub-surface Techniques

a) Injection Wells (Recharge Wells)
b) Gravity Head Recharge Wells

¢) Recharge Pits and Shafts

I1) Indirect Methods
A) Induced Recharge from Surface Water Sources:

B) Aquifer Modification
i) Bore Blasting.
ii) Hydro-fracturing.

I1T) Combination Methods
In addition to the above, ground water conservation structures like

Subsurface dykes (Bandharas) and Fracture Sealing Cementation techniques
are also used to arrest subsurface flows.

IV) For further details on Artificial Recharge Structures, may please
refer to the manual of Central Ground Water Board on Artificial Recharge
Structures which is available in public domain.

0 Outcomes:
» Enhanced groundwater levels to support local water needs.

= Strengthened collaboration and involvement of communities in

water conservation efforts.

» Greater public awareness about the importance of water
conservation and sustainable practices.

» Extensive development of artificial recharge structures, even at

grassroots levels.

.0 Enclosures:

Template for data entry in excel sheet format-(Annexure I)

CGWB guidelines on construction of recharge borewells-(Annexure II)
Sample design for the artificial recharge structures from Navsari district
of Gujarat- (Annexure 11I)

Photo Gallery- (Annexure IV)
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Lacation Work Wi Created
SN s:‘: State | District | District | Area | BlockTown | BlockTown | VillageWard | VillageWard TypeOfStruc | TypeOfStructu of Lati i ] st | od: SourceOf Ak |communities!| Structure | Structure | Structure gy Email
o tudt
T Cod Name tureld reName ndsid 3 Image
Code Mame |LG Code| Name | Type | LG Code Name Lg Code Griickice iake Fur nvoivedid | Image Image 2 | Image 3 1
Source of .- i
i}
Groundwater Wark Status Fund [Pls : r::: PTs
1 R Block Block Village village 1 Recharge (Pis refer refer o i
refer source
Structure source sheet) source
sheet)
sheet)
Groundwater
2 f] Town Town Ward Ward 1 Recharge
Structure
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WorkStatusld WorkStatusName
7 Ongoing
8 Completed
SourceFundid SourceFundName
1 MGNREGA
2 AMRUT
3 PMKSY
4 CAMPA
5 Finance Commission Grants
6 State Government Schemes
7 CSR Funds
8 District Mineral Funds
9 Community Fund
10 NGOQO/SHGs Fund
11 Philanthropic Contributions
12 Industrial Donations
13 Crowd Funding
14 Individual Donors
15 RIDF (Rural Infrastructure Dev. Fund)
16 MP/MLA Local Area Development Scheme (LADS)
17 Other Central Fund like BADP
18 Others

Communitiesinvolvedid

CommunitiesinvolvedName

1 SHG (Self Help Gr.)

2 WUA (Water User Association)
3 NGO

4 Others

5 CSR/Private
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Construction of Recharge Wells

1. Introduction

Rainwater available from rooftops of buildings, paved and unpaved areas in building premises,
parks, etc can be used for recharging suitable aquifers. Ministry of Jal Shakti is promoting
groundwater conservation including construction of recharge wells in building premises, parks

ete.

This document provides broad guidelines in respect of the following two interventions

I.Low Cost Recharge well for Rooftop Rainwater Harvesting
2.Recharge well for harvesting overland flow

2. Recharge well for Rooftop Rainwater Harvesting

When the catchment is a rooftop, which means when the water from the roo ftop is being
collected, the typical components will include

Ll B =

EE

Roof catchment

Drain pipes/Gutters

Down pipe

Arrangements for First flush,

Pit with Filter material

Bore Well (hard rock) /Tube well (soft rock)

Typically the interventions Construction of Recharge Bore well/tube well structure for Rainwater
Harvesting

L

IIxcavating a pit of suitable size. Size of the pit will depend on catchment area,
average rainfall, and soil infiltration rate. The pit should be large enough to ensure that
the system can handle the volume of water generated during peak rainfall. Usually a
pit of 6 cubic meter (2m X 2m X 1.5m) is sufficient for a roof area of 100 sq mand a
daily rainfall of 20 mm. Larger pit or multiple pits may be required for larger
catchments.

Construction of Pit wall (masonary). Alternatively, prefabricated containers can be
put inside the pit for stabilisation of the pit wall. Such pre-fabricated material needs to
made up of non-toxic durable material and should have openings on the wall and the
bottom.

Installation of a cover on the pit.

Drilling of the recharge well: A tubewell or borewell is to be constructed within the
pit. Depth of the borehole will depend upon the depth of the target aquifer of the area.
In arcas where the aquifer is exposed at the surface, a borewell may not be required.
Installation of well assembly or casing: PVC pipes (including perforated PVC pipes)
can also be used to reduce cost.
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Gravel packing (gravels placed in the annual space between the well assembly and the

wall of the naked borehole).
Well development by pumping of the well constructed (if it is not a dry well)

Installation of well cap
Filling the pit (around the borewell) with filter material (Boulder, Pebble and course

sand).
Approximately cost of structure will be around Rs. 35.000/= to Rs. 50,000/~ (site

specific).
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Fig.1: Indicative designs of recharge well for low cost roofiop rainwater harvesting.

3. Recharge well for harvesting overland flow

2

e

When the catchment is other than rooftop, like open area in a garden, the overland flow
can also be recharged through borewells/ tubewells. However, in such cases, silt load is
likely to be high. Accordingly, in addition to the interventions described in the previous
section. a silt trap is also required to be installed.

The silt trap is another pit, without the filter material within it and will include
interventions at sl no. 1, 2 and 3. The overflow of this pit can be fed to the recharge pit.
Without a silt trap, it is likely that the recharge structure can get clogged afier initial rain
episodes. Silt trap is required when the catchment is other than a rooftop.

For Alluvial areas the cost of recharge well structure will be approximately Rs. 1.5 lakhs
and in hard rock formations the cost will be Rs. 1.0 lakh, for the depth of 30 m.
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Brick wall with pillars

4
Inlet /
— 7
g =3  Outlet
Desilting ' g
Chamber 4" recharge well % 1.5m
] % Y
D s A
PLAN B
A (Detachatle R C.C. Slab with holes)
—_— Well cap with hole ;Z—"
Steps ﬁ.? m
03m,
i, 0.3m.
Rrick wall — Rty
m.
2 gravel
5 cm. thick boulders codrse sand
SECTION : Gravel
3 :
Siotted Pipe (3 mm?f— 1 m. length |4 d Boulder
%]
o id

154 mm dia. Bore

15

with 100 mm. dia blank pipe

100 mm_ Slotted pipe I l | I '
{1,598 mm slot size) - I I I '

Il

Fig.2: Indicative designs of recharge well with a pit for harvesting overland flow. Please
note: 1. Dimensions of the pits (A and B) and depth of the recharge well (C) may vary depending
In suitable conditions, the pit can be left open, 3. Further depending
the recharge well may not be required. Please refer the previous

upon site specific conditions, 2
on the site specific conditions,
section for details (Standard design of CGWB).

m

1 m. Bail Plug
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COMPONENTS OF JAL SANCHAY SYSTE

A
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1) Reusing Plastic Barrel 02) Pipes for Rainwater collection 03) Gravels for Adjacent pit filling
Cans from terrace area

06) Jali to avoid penetration
of dust particles

e -
%

F

g at Top

04) Lid Coverin 05) PVC Slotted Pipe
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FUNCTIONING OF JAL SANCHAY SYSTEM ;D

SCHEMATIC
DIAGRAM wfits

01) Identify an open space around a building to create ground water recharge system .

Excavate earth to a depth of 6 ft. from the ground level. The width of excavated pit must be slightly more than the diameter of the plastic used oil
barrel

02) Take required number of plastic barrels (each of around 200Its.) and make holes on entire sides barrels

03) Before keeping barrel inside pit Drill hole upto 15 to 20 ft of diameter 200 or 230 mm depending upon water bearing strata and insert 200 or 150
mm dia pvc pipe with slotted holes and fixed with gravels packing in it.

04) Fill remaining pit outside barrel with gravels

05) Cover barrel top with lid so that whenever any one walks on it remains protected

06) Add jali/cover it with cloth to main rain water pipe that is collecting rain water and transferring it to system so that sand or dust particles doesn’t
get chocked up which needs to be maintained at timely intervals

07) Whenever rain occurs all water from terrace surface gets transferred to barrels and ground water is recharged naturally. |
|
This system is extremely efficient and cost effective solution for ground water recharging @

B e o o B SR it 1515 IO PP



02) Pipes for Rainwater collection
from terrace area

04) Excavation
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07) Gravel Filling at Periphery and inside  08) Covering Pipe with Cloth for filtration 09) Fixing with Jali at top to avoid penetratio
entire pit and covering it from top with lid from pebbies or rocks of dust particles in side from top covering

T

E I ler Y -

150/200 mm PVC slotted pipes with gravel packing

10) 150/200 mm slotted pipes with gravel packing additional can be added below
can Barrel upto certain depth or water bearing strata to make system functioning
more effective
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STEPS FOR CONSTRUCTION OF JAL SA CvHAY SYSTEM
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Work Appreciation by Hon'ble PM

&«  Tweet
% Narendra Modi &
- @narendramodi
Exceilent effort @CRPaatil Ji.

Happy to see your trademark passion for this cause.

Such hardwork will surely strengthen the movement to
conserve every drop of water.

# CR Paatil @ @CRPaatil - Jul 15

Hon'ble Prime Minister @narendramodi supported venture concerning Water
Conservation Jal Sanchay Abhiyaan has successfully reached upto 7000 houses in

Navsari Parliamentary Constituency.
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b Annexure IV

Photo Gallery
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M-93011/26/2024-NWM-MOWR/ 339 — 3239 ¢
Government of India
Ministry of Jal Shakti
Department of Water Resources, RD & GR

(National Water Mission)
FEE Rk

2" Floor, Block I1I.

C.G.0. Complex, Lodhi Road,
~ New Delhi-110003

Dated: ?8October, 2024

Subject: Order for appointment of nodal officers for the Jal Sanchay Jan Bhagidari
(JSJB) initiative

The undersigned is directed to refer to the above mentioned subject and to enclose
herewith order for appointment of nodal officers for the Jal Sanchay Jan Bhagidari initiative.
The Nodal Officers so appointed shall work under the supervision of their concerned head of
office.

2. It is requested to circulate the above order to the concerned officials through letter/e-
mail/website etc. along with advisory for the implementation of the JSJB initiative (copy
enclosed). A copy of the same may also be endorsed to NWM for information. In case of any
assistance, Shri Sharvan Kumar Pandey, IT Consultant, National Water Mission (Mob:
9971514007) or Shri Abhishek Kumar Jha, IT Consultant, NWM (Mob: 9540262569) may be

contacted.

3. This issues with the approval of the competent authority.

I Order of appointment of Nodal Officers
lI.  Advisery for JSIB <

(Shambhu Nath Gupta)
Under Secretary to the Govt. of India
Tele: 011 24368985
E-mail: uspwme-niow i i
To
1. Shri Bhupinder Singh, Chief Engineer (HRM), Central Water Commission. 2nd
Floor(South), Sewa Bhawan, RK Puram, New Delhi 110066
2. Shri. Shailendra Nath Dwivedi, Director (Administration), Central Ground Water
Board, Bhujal Bhawan, NH-1V, Faridabad - 121001
Copy to:
1. PPS to Chairman, Central Water Commission
2. PPSto AS & MD, NWM
3. PPS to Chairman, Central Ground Water Board
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M-93011/21/2024-NWM-MOWR
Government of India
Ministry of Jal Shakti
Department of Water Resources, RD & GR
(National Water Mission)

K KKK
2nd Floor, Block 111,
C.G.O. Complex, Lodhi Road,
New Delhi-110003
Dated:  October, 2024
ORDER

In pursuance of the directions of the Secretary, Department of Water

Resources, River Development & Ganga Rejuvenation, Ministry of Jal Shakti,
Nodal Officers are hereby appointed (list enclosed) for the the Jal Sanchay Jan
Bhagidari (JSJB) initiative. The appointed Nodal Officers at the
District/Municipal Commissioner level shall be responsible for performing the
following duties:

1.

Ensuring the regular submission of data on the JSIB dashboard by the
concerned district/municipal authorities.

Providing necessary support and assistance to district/municipal
authorities in the submission of data.

Regular follow-up with district/municipal authorities to ensure timely
compliance.

Maintaining proper liaison with districtmunicipal authorities to address
data submission requirements.

Acting as the focal point for communication between the
district/municipal authorities and the National Water Mission.

Attending to queries or clarifications raised by the district/municipal
authorities regarding data submission, with assistance from the National
Water Mission.

Performing any additional tasks related to the Jal Shakti Abhiyan or other
duties as assigned by the National Water Mission.



2556

This issues with the approval of the competent authority.

(Rakesh ¥erma)
Chairman
Central Water Commission

J‘,/’-‘ o |/ é(,/"i—‘ﬁ"f/o‘/
(e |
(Archana Varma)

Additional Secretary & Mission Director
National Water Mission

Clghubal

(Sunil Kumar Ambast)
Chairman

Central Ground Water Board

Copy to:

1. PS to Hon’ble Minister of Jal Shakti/ Hon’ble Minister of State for Jal
Shakti

2. PPS to Secretary, DOWR, RD & GR, Ministry of Jal Shakti



